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"~ ORIGIONAL APPLICATIUN NO. \%/G]?S’ \
7

MISC PETITIUN NG. (0.AINO.
REVIEW APPLICATION NO (JeAsNT. P
CONT. PETITION NO. (UeA. ND. :

) . : ? (’\./\,&/YQ k@hﬁ»&\ APPLICANT(S

P2 JERS (S

\r\m{@w e—‘(\/ Swu’c\ ' RESPONDENT(S)
|} B.-’\L.g’}\kﬂw}'m,%hﬁ'\&"\;y%-gS"-‘Wvocate for ths _ ~

P ) Applicant,.

Advocata for the /
Respondants '

PO [

Office Note Court Orders

=2=95 ' Mr.B.K,Sharma for the applic ant
' ' Mc.A, K, Choudhury Add1.C.G.S.C. seeks |
~1to appear for the respondent: -is
'requested to file the memo of zppeTranc
'Notices however be directly issued.
'to the respondents. It is identical .
with 0.A,241/94 which has been 3dmitt-
:ed. Hence admit. four weeks for writt-
'en statement., Issue notice to the -
?espondents to show cause why interim
order should not be passed., Returns-
ble on 2-3x95, . ‘
The respondents shall not bé tere
minated the service of the applicant
until further orders.
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“Ad-interim order not to terminate
the service of the applicant is
.@lready prevailing, The respondent
No,-& who is present ingtructs the
wlearned Add. C.G.S.C. to info

“Fhe Court that the service of the
,appllcant has not been t@rmlnated
Hence—W1th a dlrectlon to the

o respoq/gnts’not 1o terminste the

—savmeoftwigm&mmﬁ until
furthgr,orders wlthoqt prior legve

4-0f 'this Tribunal, o further interin
~~order is called for. The order is

kw1thout prejudice to the rights

and contentions of the parties,
Eight weeks for vritten statement,
To be placed for-hedring on 8,5, 95,

&>

M»% Vice~Chairman

Mr-B.Kisharma/Nm ALK, Choudhury !

At the request of Mr.A.K.iChoudhury
adjourned to 3=7=95, Liberty to file

written statement.,! [/

ViceeChairman
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3=7-95 . .Fr.AJK.Choudhusy Add1.:.q. S.C. is

present, Counter filed to-day. Adjourned

NZa

hairman

. for orders on 4-9~95,

Vi

4.,9,95 * 7o be listed for hearing on
13.11.1995. .
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OsAe 17/95

‘MreBeKeSharma for the applicanﬁ.

M‘A.K.Choudhury Ad(il.CoGoScCo for the
respondmtSQ

Case is ready for hearing. List

_ | z@&,/ for hearing on 30.5.96,

. ' Member
Res pbbs 2o s B, UV Pg
s C oo /QN, Yer  30.5.96 Leave note of Mr B.K. Sharma, Iearn’é%
2 . b
. wwm : counsel for the applicant. Mr S. Sarma prays
‘ ~ for adjournment on his behalf. Mr A.K. Choudhury,
of;[( ~_learned Addl. C.G.S.C., is present for the
' ' respondent. '
List for *hearing tomorrow, 31.5.96.
Member(A)
\
ember(]) .
~* +  nkm
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Learned ' counsel for the parties 'are‘
present and have nfaade theif submissions “in part. -
10.6.96. The
are directéd .to produce the copy .of the Merit
(MANAS)

and Separate Staff Revised

Héaring( adjourned : to 'respondents

and Normal Assessment Scheme for

Scientific, Technical

and Effective from 1.4.1992 and also the instruction

circulated in May 1991 mentioned in para 6

"Contractual Service", of Annexure-B to theé rejoin-

der, namely record note of discussion held between

.the DG and SWA representatives on 28.9.1994.

Copy of the order may be furnished

to Mr'S. Ali, Sr. C.G.S.C.
o by

Member(A)

Member(])

Sr. CG.S.C, . All for

the respondents. Learned counse! Mp B.K. Sharma.

Learned Mr S.

for the applicant.

Mr All has submitted a copy of letter
MNo.17(197)/90-E.JI dated 14.5.1591 with
the guidelines mentioned therein. Mr B.K. Sharma
submits that he reguires tlne to go into the sae

together

and also to ascertain whether those instructions
and guideiines are the same as mentioned in item
6 "Contractual Service" of the resclution dated

28.9.1994.

‘I’vl‘r Ali also submiis copy of the revised

MANAS effective from 1.4,1892. In this respect
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also Mr Sharma submits that he requires \tlme
to examine the documents. He, therefore, seeks
time for examination of the aforesaid two documgms

and reply if consldered necessary. - %‘
Y

_ List for fresh hearing of the O.A. on

15.7.95, L

: In our order dated 15.5.1996 in M.P. No.Gl‘l :

96 we have directed the respondents to allow the\%
applicant to continue in the same post till 15.6.93
or disposal of the O.A. whichever is earlier. Since

- the O.A. cannot be disposed of within the stipulated
date of 1£.6.56 and after considering the submjgslon
of the counsel for the parties we consider it fair
and just to direct the respondents to continue
the applicant in the same post under the same
terms and coaditions until further orders. They
are accordingly directed.

Liberty to the respondents to apply.

b

Membher(A)
| Member(])

nkm _ > |
'L1857+96 Learned counsel Mr.B.K.Sharma for

the applicant. Learned #ddl.C.G.S.C.
Mre.A,K.Choudhury for the respondents,
List for hearing on 12-8-96,

Member
lm
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‘12.8096 : Mr S.Sarma for the applican

v My AoKQChO“m‘&rYQMleCQ_GQSQC fo
respondents.

List for hearing.on 10.9.96

S - Member
pPg ‘

-

10~9=96 - Leave note of of Mr.B,K.Sharr
- Mr.A.K.Choudhury Addl.C.G.5.C. for t

respondents. i

List for hearing on 9-10~96,

by

: ' Member
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gt
27-3=97 Learned counsel Mr.B.K.Sharma for
therapplicant and Mr.A.Ke.Choudhury Addl.
C.G.S.C. for the respondents are present
List on 9-5-97 for hearing,
Member Vice-Chairman
Pg .
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9.5.97

" 0.A. No. 17 of 1995 /»
| 8

Mr. B.K. Sharrr;a_, l:earn-.vl
counsel- -appearing on '.behalf of tl'} A
applicant prays for adjournmen\r
till Wednesday ~ i.e.;. 14.5.9} ,
Prayer allowed. S

List it on the top of the
list as part heard alongwith O.A.
241 of 1994. N

Meré‘r/ ’ - Vice-Chairman

“i
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' 14.5.97 Heard Mr B.K. Sharma, | learned
counsel for the applicant, and M}' ALK,
Choudhury, - learned  Addl.  C.G.S.C.,
appearing on behalf of the respondents.
Hearing concluded. Judgment _delivered
~in open court, kept in separate sheets,
w ' The application is allowed. No order as
. Jir /"‘9‘ - to costs.
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“ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

-'Original Application No. 16 of 1995
Orlgmal Apphcatlon No.17 of 1995
Ongmal App]lcatlon No.18 of 1995
Ongmal Application No.241 of 1994

Date of decision: This the 14th day of May 1997
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman-

The Hon'ble Mr G.L..Sanglyine, Administrative Member

0.A.No. 16/95 ' )

_Shri Dulal Sahu,

Ex-Project Assistant,

Geo-Science Division,

Regional Research Laboratory,

Jorhat. e Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.
-versus-

1. Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology,
New Delhi.

2. The Director General,
Council of Scientific & Industrial Research,
New Delhi.

3. The Director,
Regional Research Laboratory,
Jorhat.

4. The Joint Secretary, .
Council of Scientific & Industrial Research,
New Delhi. :

5. The Controller of Administration,

Regional Research Laboratory,
Jorhat. «eeeRESPONdents

By Advocate Mr S. Ali, Sr. C.G.S.C.

oooooooo

0.A.No.17/95

Shri Paresh Kalita,

Project Fellow, Grade-lIII,

Geo-Science Division,

Regional Research Laboratory, under CSIR,

Jorhat. o e Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.
-versus-

. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology, New 'Delhi.
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-4, The Joint Secretary,

4. The Joint Secretary,

5. The Controller of Administration,

2. The Director General, ' B ) .
Council of Scientific & Industrial Research(CSIR), N
New Delhi. :

3. The Director, 4 _
Regional Research Laboratory, Jorhat. i

Council of Scientific & Industrial Research,
New Delhi."-

5. The Controller of Administration,
Regional Research Laboratory, Jorhat. ...eee.RESPONdeEnts

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

0.A.No.18/95

Shri Pabitra Pran Sarma,

Project Fellow-Ill,

Geo-Science Division,.

Regional Research Laboratory,

Jorhat. e Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.
-versus-

1. Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology,
New Delhi.

2. The Director General,

Council of Scientific & Industrial. Research (CSIR), .
New Delhi.

3. The Director,
- Regional Science Laboratory, Jorhat.

Council of Scientific & Industrial Research,
New Delhi. :

5. The Controller of Administration,
Regional Research Laboratory, Jorhat. .....Respondents

By Advocate Mr S. Ali, Sr. C.G.S.C.

----------

0.A.No.241/94

Shri Shantanu Dutta,

Project Fellow, Grade-lll, _ &
Applied Civil Engineering Division,

Regional Research Laboratory, jorhat. ... Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.

-versus- : _
1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology; New Delhi

2. The Director General, .
Council of Scientific & Industrial Research(CSIR), New Delhi.

3. The Director,
Regional Research Laboratory, Jorhat.

4. The Joint Secretary,
Council of Scientific & Industrial Research, New Delhi.

Regional Research Laboratory, Jorhat. . Respondents
By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.
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~ BARUAH.J. (V.C.)

The above applications involve common questions
of law and similar facts. Therefore, we propose. to dispose of

all the applications by a common judgment.

2. Facts for the purpose of -disposal of the applications

are:

All the applicants were appointed in the Regional
Research Laboratory by respondent No.3 on various dates and
they have been continuously working as such. Initially, all the
applicants had been apbointed Project Assistant at a consolidated
pay of Rs.500/-. The consolidated pay was enhanced from time
to time and at present the pay is Rs.1800/-. Thely were SO

appointed in sponsored project. In 1981 a scheme was prepared

by the respondent No.2, namely, Council of Scientific and Industrial

Research (CSIR for short). The said scheme was known as Merit
and Normal Assessment Scheme (for short MANAS). The period
of the said Scheme expired and again reintroduced in a revised
form and becé;me effective from 1.4.1992. The contention‘ of

the applicants :is that they fulfilled all the conditions laid

down in the Scheme for regularisation of their servicesinasmuch as they

had completed more than three years of service. However, the
authorities refused to regularise them on the plea that the Scheme

was no longer in existence. Hence the present applications.

3. We have heard Mr B.K. Sharma, learned counsel for
the applicants, and Mr S. Ali, learned Sr. C.G.S.C., for the
respondents in O.A.Nos.16 and 18 of 1995, and Mr A.K. Choudhury,
for the respondents in O.A.Nos.17/95 and 241/94. According
to Mr Sharma the applicants. were discharging their -duties
continuously except only for short mxkifiodet breaks. The learned

counsel further submits that those breaks were artificially created

f
|
i
.
|




Mr Ali and Mr Chcudhury, on the other hand, submit that
the applicants ‘are not entitled to get iheir.services regularised
in view of the fact that their services were not continuous
inasmuch as there has been breaks in their services from time
to time. However, the allegation of Mr B.K. Sharma is that
the breaks were artificial and not -for any bohafidé necessity.

The learned counsel for the respondents are not in a position

‘to refute this submission.

4. On the submission of the learned counsel for the parties
it is nowto be seen whether the respondents' refusal to regularise
the services of the applicants can sustain in law and whether

the applicants are eligible to be regularised in their services.

5. It is an admitted fact that the applicants had
been working for“several‘ years with, fhowever, “short breaks
of one or two days. ‘Accordi'ng to the learned ‘éounsél for the
applicants, these breaks were artificially created just to deprive

them from the benefit of thé Scheme,

6. We have perused the application as well as the
written statement and heard the learned counsel for the parties.
We find that these one or two days breaks are not for any
administrative necessity. At least there. is nothing on the record

to indicate that. The learned counsel for the respondents have

also not been able to show that those..breaks.were_necessary

for administrative purpose.

7. In view of the above we hold that the applicants
Were working continuously for more than. three years which
was a condition for the purpose of regularisation of their
serices. From the pleadings and other records available before
us, we are of the opinion that the short breaks -were'artificially

created - there was no administrative necessity. These artificial

breaksS.ceeee.

just to deprive the applicants from the benefits of the Scheme.
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breaks cannot deprive the applicants, the benefit of the Scheme
(See AIR 1850 SC 2228, 1992 (2) SCC 29, and 1987(3) SL]
(CAT) 569). An attempt has been made by the learned counsel
for the respondents fo show that ét times the applicants were
not in service for a long ti'me,. and therefore, they would not
be regarded as being in continuous service. But, if Annexure-
A to the rejoinder, the revised Scheme df MANAS effective
from 1.4.1992, is taken into consideration this will show that
the applicants had been working for more than three years,
with, howeverl, short breaks as indicated above. Therefo;e,
they are entitled t‘o the benefit of the Scheme. It may be
mentioned here that the respondents have clearly stated in
paragraph 32 of. the Written statement in O.A.No0.16/95 that
the name of the applicant was sponsored by the Employment
Exchange and after having selected by the Selection Committee,
he was appointed "as Project Assistant for six months only
on contractual basis. This _itself indicateé that the applicant
fulfilled the requirements mentioned .in the Sche!_ne. Similar

averments have been made in the written statements of the

‘other applications also.

8. Considering all the aspects of the matter we hold

that all the applicants. are entitled to be regularised in their

services as per the Scheme (MANAS) prepared, and more

specifically as per the revised Scheme effective from 1.4.1992,

Accordingly we direct the respondents to regularise the services
of the applicants within a period of "one month from today
in terms of the Scheme. If at the time of regularisation the

applicants are found to be overaged that should be ignored

and this shall not be a bar for regularisation. Till regularisation

the applicants should not be removed from their services.



1

| '  "~
R
|
N I . N R
-9, ~ The appllcatlons are accordingly allowed Ho}wever, -~ L
consxdermg all the facts and cucumstances of the .cases we e
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make no order as to costs. A ”‘!f' 'f -
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3 - CENTRAL ADMINIé;%iTIVE TRIBUNAL

!' - ‘ GUWAHATI BENCH X
- v . ' \

- Date of Oorder: This the 9th Day of January 1996,
1.a‘0rigina1 Application No.16/1995.

- Sri Dulal Saha .~ eos  eeo Applicant.
. =Vg= ) )
, Union of India & Orse. e cce "Respondent.

2. Original Application Nos17/95 with M.P.97/95.

Shri Paresh Kalita

s ce e Applicant-

Upion_of.India & OrSe + oo coe Respondentse.

3. original Application NO.18/95 with M.Po96/95
Shri Pabitraigran 5arma,

cee coe Applicant
-~ . =yS~ .
tnion of India & Ors. coe «ee Respondents.
COPAMWM

JUSTICE SHERI M.G.CHAUDHAPRI, VICE~CHAIRMAN
SHRI G.LoSANGLYINE, MEMBER(A)

. : For the Applicant:- Mr.B,K.Sharma with
' o , Mr.B.Mehta anhd
) Mr.S.Sat‘mao

For the respondents:- In O. A.No.16/95 and Mr.s.Ali;
. 18/95 with M.Ps 96/95 | SreCeGeS.Co

in O.A.17/95 with 1.P.97/95
Mr.A.K.Choudhury, #ddl.C.G.S.C. _ o

CHAUDHARI J(VC) 3

All these cases involve queétionvof regularisation
and continuation of engagement till then. By the Misc.Petition
the applicants have prayed that a direction be issued to
the,%eépdndents to continue their service as before till
disposal of the O.A. Heard lMr.B.X.Sharma the learned
cbuhsel for the applicants and Mr.S.Ali, SreCeGeS.Co and

Mr. .K.choudhury Addl.v.J.S.C. representing the respondents
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in the applications respectively. : ! 8
2. The applicants have filed the O.As contending

that although their-initial appointment was described as
temporary and though they have been engaged in spells
after giving formal break, they are entitled to be regula-
rised in the post of Scientific Assistant/Junior Techinical
Assistant, Grade III, with retrospective effect and all

/7

consequential benefits.

3. Applicant in 0.A.16/95 was initially appointed
on 24-9-84. The applicant in C.A. 17/95 was initially
appointed on 22-3-83 and the applicant in 0.A.N0.18/95 was
appointed on 26-11~82. The last spell of enjagament of
each of them was for a period of six months vide orderé
issued in December 1994 and conseguently they would stand
6isengagediin April 1995. The applicants in ”uflkgvogs
however presented the inetant OAs before the period of
engagement was over on 30-1-95. The applications were
admitted on 1-2-95, At that stage the respondents were
directed not to terminate the service of the applicants.

By further interim order dated 2-3-95 the respondents

were directed not to teriiinate the service of the applicants
until further orders without prior lcave of the Tribunal.
Obviously those orders were passed in view of the currency

of the engagement.

4, The respondents howover did not issue order for
gurther eontinﬁétion or reengagement of the applicants

after the then spell of engagement came to end im April

ks ol
1995, That has to the £iling of the Misc.Petitions. The

gtimhce nade is that the rcspondents have coritted
contd/=

W o —"7
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the breach of the order dated 2-3-95 by not issuing’ ’t’hc
orders of further engagement and thns btinging abont
termination of service of the applicanto uithont ebtaininq
prior leave from the Tribunal,
Se In the show cause reply to the petitions the res-
pondents have stated that in due deference to the order
of the Tribunal the services of the appucant.g have not
bean terminated but that “$%=4L—er%y=%¥%er | ‘ -
*it is only after the complouou of the ;
‘contractual engagement further offer of "
engagement on contractual basis against 'J
project/scheme has not been renewed as
the case i{s sub-judiced and kept in
abeyance............‘\fter prlty of th._ :
contractual period:the offer of: eﬂq&ﬂ“i'f )
ment stands~automatica11y cancelled.
- ‘ According to the respondentkqﬁave not thus violated
the interim orders.,
o . .
v 6. In our view may not be held that the respondents

have violated the interim orders in terms. They have
.however defeated the very object and.purposé of the
interim ordersby reading them narrowly. Although therefore
techinically they may not be in breach of the order thefir
action has resulted in frustrating the very purpose of -
the O.As particulerly when the question is sub-judice.

In that connection it may e stated that the applicants
have voiced in the original applications that they not
only apprehend that their services may be-te;minated

but also that they msy not be grantedfappointment after
expiry of the then existing period of engagement,that is

;gigﬁg_i-i%fnaité4.l°—4-9“ The reply uf thgﬂfﬁig?nﬂgnts inmtlri :

T s

statemcnt ig as follows:




# - "The respondents further beg to state that sl

-as the'case is sub=judice further offer of

engagement has been kept in abeyance beyond
R - 14-8-95 but as per the advice of the Hon'ble
Tribunal the service of the applicant has not
been terminated. However, further consideration
will be made as per the decision of the Kon'ble
Tribunal.®

The applicants'ha&e averred in the O.A. that there were

17 posts vacant.'The respondénts have also admitted in
the written statemcpc'ﬁﬁét thefz?%éw posts lying vacant
butAhéve added that as there is no identical post and
also in view of the ban imposed by the Government of
India, these posts cannot be filled. According to them
some persons have been appointed by way of fresh appoin-

ments after due selection and recruitment. It is however

‘pointed out- by the applicants that the r85yonaents have

issued orders at least in respect of four persons in the
moh£h.o£ November 1995 engaging them for a period of three
moﬁths'on contractual basis. That shows that the applicants
couid possibly be re-engaged till further oraers tere
péééed by the Tribunal without Gifficulty.

Te . In the aforesaid background it was oLligatory

on the part of the respondents to havec apprised the Tribunal
w{ﬁ&_ﬁge‘;easons for which they were not inclined to
rc;fnqgge the applicants and appointing some others. In
thc;circumstances £he withholding of issuance of re-enga- -

gement orders amounts to termination while thc question

W | o
of regularisation is the subject matter of the O.As.Ih the

circumstances following interim order is pass:=d:

*"‘b PR

i. The respondents are Circcted to issue the
.order of re—engagemfnt of the applicants..

'ilﬁ;EE% same - posts on which they were' 7.7

contd/=-
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éngaged earlier forthwith oOperative fora. . .. |-

pericd of thras rmonths. The Te—engagement of
the applicants in pursuance of this order
will be withcut'prejudice to the rights ang
v contentions of the responientérthe O.A.,s and
it will not by itself confer ANy ri_ht on the
applicints to claim regularization or further
continuation. The gucestion of the period betveen
expiry of the last €ngagemnent and the 5 fresh
P, NSN——
engaseucnt as 0w directvd vill e open to be

v aéIEEZEE"SZ“Eﬁé héaring of £Eéf6§§2;le~aot
- heaig finally'EIEEiﬁ_$—£é}IZE 0f three months
it vill be necessary for the applicants to
Al b A ‘

v ‘seekAdirections before the terp of Lngdgenent
comes to an end and it will also be open to
the respondents to seek directions to permit
them not to further continue the engagement
of the applicants,oéw%hevapp}icentez The
question of eligibility of the applicants to be
considered under MANA: Scheme is left opento be

dealt with at the hearing of the 0.aAg. o

The respondents are directed to produce

Q/“7at the hearing of the O«.As the copy of the

/ﬂ/ instructions circulated in May 1991 by the

v DGSIR(mentioned in elass clause VI of rnnexure

B to the rejoinder in 0.A.17/95)

Order in above terms in both the Misc.Petitions

and on 0.A.16/95, All the O«.As to be listed for hearing

on 26-2-96,

t
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I © IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH
| (An application under Section 19 of the Administrative

— ' Tribunals Act, '1985)

ol Aot aiive Tridunsl .
Mﬂ? qu‘% @‘g‘d‘gle df the Case 0.A., No. (:F— of 1995

(1]
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= . IN THE CENTRAL ADMINISTRATIVE TRLBUNAL: s UWAHATI BENCH
0.A. No, of 1998
. BETWEEN
Shri Paresh Kalita,
At present woxking as Project Fellow, Grade-III,
GeowScience Division,
o egionai R h. Labo o}
( wutead f&gi-irrainiszrsii\rs Tripunsk gje.r ZSIR?Searc ratory,
- GE WS wfgeg rhat.
a1 JAN 1955 eee Zpplicant
- AND
Suwazhati §onch
. wEel SRR
ST - 7, The Union of India, :

represented by the Secretary to the
Government of India,

Minkstry of Science and Technology,
New Delhi, - |

2., The Director General, _ _
Council of Scientific and Industrial Research(CSIR),
Rafi Marg, New Delhi, '

3, The Director, .
Regional Research Laboratory, Jorhat.

4, The Joint Secretary, _
Council of Scientific & Indugtrial Research,
Anusandhan Bhawan, Rafi Marg, New Delhi. ,

5, .The Controller of Administration,
Regional Research Laboratory, Jorhat.

cos Regoon ts

DETAILS OF APPLICATION

1. DARTI CJLARS OF THE ORDER AGAINST WHICH THE
SEDLICATION 1S MADE : -

~ The spplicant is not directed against any particular
 order but is direéted against the deemed rejection of represen=
tation of the applicant for regularisation of services.
However, the applicant is also aggrieved by different ordexs
of his appointment since 1983 fill date by which he has aisO_
beeﬁ appointed on tempdrary basis on different spells af |
and thereby adopted an unfair labour practice by the

respondents.
Con td. 'P/ 20
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2, JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of
—___,...—v-—‘

s 17r:wbhp instant application is within the jurisdiction of the

wrtii al Ac!imlni': TEL

' . :’;'-\' n'::ju:": &h(:r-i “‘I .
- TR Hon'ble Tribunal,

, 1048
3o LIMITATION
Gawshati = o R
w&‘ré} PR 4

The grievances of the applicant is a continued wrong
meted out to him and now as a last resort, he has come under

the protective hands of the Hon'ble Tribunal.

' 4, FACTS OF THE XR CASE :

4,1 ' That the applicant is a citizen of India and a
permanent xesident of Assam and as such, he is entitled to
all the rights, protections and privileges guaranteed by the .

Constitution of India.

4,2  That the spplicant is a Bachelor Degree holder in
Schence (B.Sc.) and fully qualified to hold the post of
Project Assistant/Junior Scientific Assistant/Junior Technical
Assi stant, Grade-III under the Regional Research Laboratory )

(RRL), Jorhat.

4,3  That pursuant to an advertisement and indent placed
by the RRL,‘ Jorhat Qith the Employment Exchange with whom

the name of the applicnt was registered, the Employment
Exchange sponsdred the name of the applicant alongwith many
others for the post of Project Aésistant in the RRL, Jorhat,
After such sponsorship of the name of the applicant, he
alongwith many others appeared before the Selection .Committee

I s e ot e =

for selection and the applicant came out succes$ful in the

Condeee oP/ 3e
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selection, It will be pertinent to mentiun here that neither
in the advertisément/indent placed with the Employment Exchange

nor in the interview call letter and not even during the

R At v unnd

N DT <
(P B NP [P

comrse of selection, the applicant was ever told that his

JIRUUIEEBIRLAS

as 1gnment would be tenporary. It was the bonafide beI‘\f~of

et i et

pefmanent absorption.

T

Guwhet h v
YEEE ¢ 8 .
4,1 That pursuant to the aforesaid sponsorship and seleo-

tion, the applicant was appointed as Project Assistant at a

consoiidated pay of &.500/- per month for a pexiod of six
months by an order No,RRLJ=9(59)Estt/79 dated 22+3.83., The

S ——

appliant was so posted in the Geo-Science Division undex the

Selsmic Surveillance Station and since then he has been

continuing as such tili date but yet to be regularised in his

e st A e e

?é?v?c;. The gpplic.nt was completeiy ta}cen aback to receive
?ﬁ”moi'ntment order inasmuch as as stated above, it was
his legitimate expectation that his appointment would be

on pennanent basis. However, in these hard dsys of livelihood
and derth of emp Loyment, the apph~ ant had no other alternative
than to accept the employment. Accordingly, he joined the

post and since tkex such joining, he has been continuing

under the respondents till date as indicated above.

A copy of the first appointment oxder dated 22.3.83

is annexed herewith as ANNEXURE-1,

44,5 That after the initial appointment as aforesaid, the
app-icant had been transferred to Kohima Seismic Surveillance
Station with immediate effect vide an offiee memorandum No,

RLI.7(12)-Bstt/76 dated 5.583.

A copy of the sald order of transfer is annexed

herewith as ANNEXURE- 2 ,
Gontd...P/ 3,




LI - 8-

4.6 That the services of the gpplicant were extended
’ N r o

from time to time on a consolidated pay of Rse 500/= pek

~ .’

Copies of such order of extension are annexed

herewith as ANNEXURES=-3 and_4.x=

That by an office order ke No. RLJ-9 ( 2) -Estt/B887

21,1087 ' -
oxfc88, the services of the spplicant were extended

for a period of six months with effect £rom1l. 4,88, However,

the pay of the applicanf was ralsed to Rse 1,000/~ pex month,

Such appoinment’ was again extended from time to time,

’ 21,10,87 .
Copies of the orders dated f2.5.88 and 5.5089 are
- and 7

annexed herewith as ANNEXURES=5_ a3tk G/respectively.

4,8 = That by yet anothee oxder No. RLJ-9(2)~-Estt/89 dated
7.11.89, the pay of te applicant alongwith others was
raised to Rs.1500/- per month with effect from 12.10489,
Theteafter also the services of the applicant was extended

from time to time,

Qopies of the orders dated 7.11+89 and 7.5.30

are annexed herewith as ANNEXURES-8 and 9

respectively.

4,9 That by an office memorandum No., RLJ-9(2)-Estt/89
dated 31.10.90,-_thé applicant was transferred to Bomdila
Seismic Slzr&eillance-Station, and conseguent upon such
transfer, he was given an acditional amount of Rs. 300/~ per

month,

A copy of the sald office mamorandum dated 31410490

ig annexed herewith as ANNEXURE=10.

Contd. « +P/Be



4,10 That the services of the applicant alongwith others

were further extended by an office order No,RLJ-9(2)-Estt/90

dated 31.10.,90 with effect from 15.10.90. Such extension was

s
} L' rfa’ A I;f”f/‘p
{fhn L 11N ,— 2 qla

ive Trigunal
& V]

-*ag11n given by office orders dated 25.4.91,and 31.10.91.

Copies of the aforesald office orders dated 31.10.90

3§.JAN\995 16.4.91 and 31,10.91 are annexed herewith as
ANNEXURE=-11, 12 and 13 respectively.

Ggwehati Hanch
-v WETa 7. WS ] |
T 4,11 That by yet anothexr office order No.RLJ.9(2)-Estt/92

dated 30.4.92, the se‘rﬁces of the appl'icant was extended
with effect from 1.4.,92, on a consolidated pay Of Rse1800/-.
Such extension was further glven by éubsequent appointment
orders dated 4.5.93, 10.5.94 and lastly by order dated 19.12,94,

Copies of the aforesaid orders dated 30.4.92, 4.5.93,

10.5.,94 and 19.12.94, are annexed herewith as
ANNEXURES-14, 15, 16 and 18 respectively.

4,12 | That the applicant states that} with effect from
30.3.94, the applicant has been transferred to RRL, Jorhat
but no order has been passed to that effect and formaliy he
has. been shown to be a staff still at Bomdila, but practically
and physical.t.y, he has been working at RRL, Jo:hat. Presently,
the applicant has been on tour as deputed by the reqsondents
for a period of, three months with effect from 19,12.94 to
Mendipathar, Garo Hills, Meghalaya. It will be pertinent to
mention here that while on tour, the applicant is provided

to tour allowance. Furtﬁermore, %k be it also stated here that
the applicant.wés provided with accommodation while was at
Kohima and at Bomdila.y The rent for the house was provided
for by the respondents. |

" Contd.e.P/6.
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4.13 That the applicant statesv that such continuance of
the services of the applicant with time to time extension

in exploitative temms is violative of constitutional provisions
and laws frémed thereunder. The Apex Court time and again

has sériously depricated such practice on the part of the

loyer more particularly when the employer is none other

ot dmigta e rhunal

+d WA Gl

Guwzhati Bunch
TPE #omd

the Central Govemmept itself. It is under the pecuiiar
flacts and circumstances and having regard to the fact that
there is derth of employment, the applicant has been
CPnIpelled to accept the offer of appointmeni: uhder the

~gompelling circumstances with the hope that a time would come

when his services would no 1ohger be in exploitative term

and that he would be requalarised by the respondents. In this
COnnectioh, it may be pértinent tc state that there is a scheme
prevelant in the CSIR in terms of which the Scientific and
Technical Staff like that of the applicant are required to be
requiarised after eendering three years or more sexrvices. The
said scheme is known as "Merit and Nomal Assessment Scheme®

(MANAS) for Scientific and Technical Staff.

4,14 That in view of the factual pgsition, the services
of the applicant is mx required to be regularised with retros-

—

pective effect more so in view of the fact that he entered

“into the services of the respondents as per their own indent

plzced betote the Employment Exchange and as was sponsored
by the Employment Exchange. The applicant was appointed under
the respondents mxe after a proper selection and under any rule,

no further selection is contemplated., The respondents cannot

utilise the services of the applicant in exploitative terms

s e

et
+ a————n e e T A

"of the applicant be regularised. In this connection, the

e ——

&)n tdc [ .P/7.
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applicant craves the leave of the Hon'ble Tribunal to refer
tc the constitutional provisions and so also the dictum of
“the Zpex Oourt, High Courts and Benches of this Hon'ble

Tribun al .

\\3&%2?15 That the applicant states that at present there

w ol Adiministraiive Tribunal
803 v afe Ffue,

J : 4,““”.'! '5

Treechatio g

gl 5 i

iz

a1

are 17 posts of Junior Scientific Assistant/Junior Technicai

'|Assistant, Grade-III vacant undei the respondents, The
pay scale prescribed for the post is Rs.1400-2300/- with
usual allowances. After regularisation of the services of

the Project ASsistant/Project Fellow.1II, they are designated

the services of many Project Assistants who are similarly
situated w like that of the applicant. The said incumbents
were regularised after rendering 2-5 years of service. Some

of the names ®f are given below :

1. Shri Dipak Bordoloi,

2. Shri k.C. Likhok,

3 Shri R.C. Bharali,

‘4, Shri Ananta Barua,

5. Shri Anujal Sarma,

6. Shri Samiran Borthakur
7. Shri U.S. Bhattacharjee,
8. Sri D. Borthakur, etc.

The above personswere similarly situated like that of the

o

applicant and their services have been regularised after
‘rendering 2-5 years of service against the services renaered
by the applicant for long eleven years. The above examplés
are only illustrative and not exhaustive. Furthemmore, since
there are 17 posts of J.T.A./J.S8.A. there is no earthly

T —

reason as to why the appiicant should be continued on

N

Contd.. oP/Bo
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as J.T.A. or J.S.A. The respondents have earlier on reqularised
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temporary basis with time to time extension for consolidated

“pay of RSe 1800/- as against regular pay scale Of Rs. 1400-2300/-

-

In this case, there is clear violation of the principles of
equal pay for equal work. The spplicant does mux the same
amount of job as that of the regular incumbents but he is

being paid a consolidated amount of Rs,1800/- which is clearly

i @l scriminatory and against the dictum laid down by the Apex

L Tantrst S 0L
2 S RS

bourt and other Courts. Thus apart from regularisation of

94 5AR1990 $is service, the applicant is alsc entitled to regular pay

cales prescnbed for the post being held by him retro§§‘“ct:.vely

Guwsahatl Bouach
g svaim

e respondents instead of being model employer cannot

resort to the old draconian law of higher and fire policy and
they are bound %« by the Constitutional provisions, The

gpplicant has crossed the upper age limit for any Government

job. v/////

4,16 That the gpplicant states that the discrimination of

the applicant is explicit on the face of it inasmuch as c;he
Shri Prabin Kr. Phukan was also gppointed like that of the
applicant as Project'Eellow, Grade-III on consolidated pay

of s, 18680/~. has also been continuing in service, He has

even been imparted with training by sending him to New Delhi
and in the process, he was shown as Dealing Assistant. Thus
it will be evident that the respondents are,favouririg.their
blue eyed boys resulting in hostile discriminatiqn'in vioia-—
tion of the Articles 14 and 16 of the Constitution of India.
In the above context, the applicaht begs tc annex the appoint-
ment ofder of Shri Phukan dated 17.3.94 and his tour programume

dated 2.11.94 as ANNEXURES-18 and 19 respectively.

?:ﬁ That the applicant has made several representations

before the r:spondents but except assurances, nothing has been

Contd.. oP/g .
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done in the matter of régularisatiun Of his service. In

this connection, it will be pertinent to mention here that

the respondent No, 5 by his letter No,RLJ-13(619)-Estt/86
. dated 21.10,94 has forwarded the representations of one

Shri Santanu Dutta and another Shri Dulal Salu who are also

","ﬁ"" "’;‘z‘; - uriidorking as Project Assistant like thatof the spplicant under
A IR (TR o ENI- S ¢

the respondents (but later entrants than the applicant),
J 10411995

n the said forwarding letter, the cases of the two incumbents

Guwshati Bench ave been recommended for regularisation with the remark that

gl syl

e e .

because of the alleged ban on recruitment, nohe of the

Project Assistant could be considered for regular absorption.
However, it is emphatheticaliy stated that to the best of the
knowledge of the applicant, no such han has been imposed

by the Central Go-veinment. Moreover the case Of the spplicant
is of regularisatién and not of recruitment. Thus even if
there is any ban on recruitment, same will not be an impedi-

ment towards regularisation of services of the pplicant,

A copy of the said letier dated 21.10.94 is annexed

herewith as ANNEXURE. 20,

4,18 That the applicant has come under the protective
hands of fhe Hon'ble Tribunal as a last ‘resort having failed
to get a redressal of his grievance before the departmental
authorities, He has -submitted a numerous representations
before the departmental authorities urging for regularisation
of his services but all have fallen into the deaf ears of the

respondents. He 'apprehends that since he has come before the

Hon'ble Tribdnal, same might antagonise the respondents and

'Egnseq!lently, his services may either be terminatedf and/or

he may not be granted the extension/appointment after expiry
! tension/appointment at

et

ofthe present temm of appointment (i.e. upto 15,4.,95). If such

—~———

o ——— _-._-»-‘-———""""‘M

Contd...P/10.



a situation arises, he will suffer irreparable loss and injury

d will be put to peril alongwith the members of his family.,

s e

\N--__——-"

P

5. GROUNDS FOR RELIEF WITh: LEGAL PROVISIONS :

S.1 - For that prima facie the action/inaction off the

part of the respondents are illegal and arbitrary and

Lol Adiministrative Tribunal
nd yat® sfaewm

91 JAN199S

Toygheti B0 b
Jenurdy CIC

bccordingly, judicial intervention is called for in the matter.

£,2 - Por that the action/inaction of the respondents being

founded on malafide and the entire exercise on their part

‘!ieing codourable exercise of power, timely intervention of

of the Hon'ble Tribunal in the matter is called for,.

5.3 For that the applicant having rendered about mixe

eleven years of service, there is m® a strong presumption

that his service is indispensable and thus the réspondents

should not be allowed to continue the applicant on the basis
of time to time extension mg& at a consolidated pay and instead
his service is required to be regularised in regular pay scale

with retrospective effect.

54 For that there being no bad on recruitment, the;:e
is no earthly reason as to why the services of the gpplicant
should not be regularised even assuming that thers is a ban
on recruitment, the casé of the spplicant being one of
regularisation, the same will not be applicable to the case

of the applicant.

565 For that there being a scheme in the department
for segularisation of the service of the Scientific and
Technicai Staff after zendering three years of service, there

is no earthly' reason as to why the said scheme should not be

Contd...P/11,
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made applicable to the applicant so as to regularise xke
his service,
t o al ,k:."rr;!ﬂiﬂfat;"alTr‘::' 'mﬂl : . l i h
T e T o far 9.6 - For that the spplicant cannot be deprived of the
fleqular pay scales and his service cannot be utilised
a4 JAN193S . _ , _
ih exploitative terms in a lesser pay inasmuch as he does
Guwshati Ben it the same nature and amount of job like that of the regular
] gl SRR :
ER— - +hcumbents, This situation has resulted in gross violation

of the principles of natural justice and is also violative

of the Articles 14 and 16 of the Constitution of India.

57 Foxr that there being apparent disci:imination in
the entire episode, the respondents are required to be
suitably directed to refrain from such discriminatory
treatment with further direction to regularise the service

of the applicant with retrospective effect.

548 For that the principles of legitimate expectation

is amply applicable in the .nstant case inasmuch as during
eleven

the long mimm years of service, the applicant akss has also

been expecting that his services would be regularised and

now if he is required to go, he will be rendered jobless

striking at the very root of his livelihood which needless

to say will seriously tell upon his family members.

5.9 For that the applicant having been duly sponsoréd
by the Empioyment Exchange and he having been duly selected
by the Selection Committee for being appointmd, as Pro jecf
Fel;ow, Grade-III, there is no earthly reason as to why the
respondents should continue him a the time to time extension
and that too at a conéolidated pay when the pay scale per

month for the post is Rs.1400-2300/-.

Contd...P/12,
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5.10 For that in any view of the matter, the instant

application deserves to be allowed with cost.

6. DETAILS OF REMEDIES EXHAUSTED :

The applicant has no other altemmative or efficacious

remedy than to approach this Hon'ble Tribunal.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
WLTH ANY OTHER COURT :

The applicant further declares that he had not
previoﬁsly’ filed any application; Writ petition or suit
Fegardlng the matter in respect of which the ap_plication
has been made before any Court Aof law, or any other authority
and/or- other Berich of the AHon_'ble Tribunal and/or any such

applic ation, writ petition or suit is pending before any of

themo

8. RELIEFS SOUGHT FOR :

Under‘ the facts and ciréumétances, the gpplic ant
most respectfuily préirs that the ap'plicatio'n'be adnitted,
records be cal]l.ved for and on perusal_ of the same, and upon
heévring the parties on the cause or causes that may be shown

be pleased to grant the following reliefs :

8.1 To direct the respondents to regularise the services
of the applicant with retrespective effect as Junior
Scientific Assistant/Junior Technical Assistant, Grade-III

with all Zonsequential benefits.

8.2 To direct the respondents to put the gpplicant in
reqular pay scale of Rs.1400-2300/~ with retrospective

-~

effeCto
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e 8.3 Cost of the spplication ; and
8.4 Any other r.elief or reliefs to which the applicant
may be entitled under the fécts, and circumstances
| Cov;trai Adimisistrative Tribuna& of the case., | ’ ’

\O

. INTERIM ORDER PRAYED FOR :

'In view of the facts and circumstances stated above,

3&'@ applicant prays for an ?'.nterim orxder directing the

i:espondents npt to terminalt_e 'f:he serviceg of the applicant
till dispdsa'l of the application. Such an interim prayer
has been made because of the circumstances explai‘ned above,
If the intenm o:der as prayed for 1s not granted, the
applicant will suffer 1r:eparab1e loss and injury and the
same will lead to his starvatlon alongw:Lth his family

membérs and he will be victim of the circumstances.

10.........0

The application is filed through Advocate.

11, PARTICULARS OF THE I.P,O. :
(1) I1.p.0. No. : 03882%90

(i1) Date t 23,198
(iii) Payable at : OGuwahati.

12. LIST OF ENCLOSURES :

As' stated in the Index.

Veri fi catiONeees
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I, Shri Paresh Kalita, aged about 33 years,

éon of Late K.R. Kalita, at present working as Project
‘ Fellow, Grade-III, Geo-Science Division, Regional Research
Laboratory under Council of Scientific and Industrial
Research at Jorhat do hereby solemnly verify and Statu that
the statements made .in paragraphs 1 to 4,and 6 to 12 are
true to my knowledge and those made in paragraphx 5 are

true to my legal advice and I have not suppressed any

material fact.

And I sign this verification on this the

day of 199

V4

' ) gzve$h,_ KPUQL&
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RECIONAL RESEARCH LABORATORY: JORHAT: ASSAM
 (Council of Scientific & Industrial Research)

No.RLJ_9(59)-Estt/79 Date : 22¢3.83

From : The Director,
- RRL, Jorhat.

To : Shri Paresh Kalita,
Komar Hati Gaon,
p.0. Mout Gaon,
Jurhat,
Dist. 3Bibsagar.

~ Sub : Appointment as Project Assistant.
Dear Sir,

I am directed to infomrm you tat the Director, RRL, Jorhat

"has been pleased to approve your appointment as Project Assistant

on a consolidated pay of Rs.500/- p.m. (Rupees five hundred only)
for a period of 6 (six) months from the date of joining. The
appointment is terminable without notice and on clear understanc-
ing that this offer will not confer any right on you fCr any

reqular gppointment in this Laboratory after the aforesaid period

" If you are willing to accept the appointment on these
temms and conditions you are requested to repoty for duty in this
Laboratory immediately. ' \

The appointment is made subject to production of
Medical certificate from the District Health Officer, Sibsagar,
Jorhat in the prescribed fomm (copy enclosed)
Yours faithfully,
s/~
ADMINISTRATIVE OFFICER

Copy to : A

1. Accounts Section . { The expenditure is to be debited
2., Bill Section © from the Project "Seismic Survellianc
3., Personal file *  (Thrus area)".

4, Employer, if any
. Dr. M.N. Saikia,
Head
Geo Science Division
RRL Jorhat.
ADMINI STRATIVE OFFICER
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REGIONAL RESEARCH LABORATCRY: JORHAT:; ASSAM
(Council of Scientific & Industrial Research)

No.RLJ-7(12) ~Estt/76 .~ Date : 5.5.83

OFFICE MEMORANDUM

Subject - Transfer and posting.

The Director, Re.R.R. Jorhat has been pleased tO
app rove the transfer of Shri P. Kalita, Project Assistant
to Kahima Seismic Survelllance Station with immediate effect.

The transfer and posting, being in public interest,
the incumbents will be entitled to transferkT.A. joining time
and joining time pay as admiséible under the rules debitable'
to Seismic Survelllance Project.

Shri P. Kallita, \
Project Assistant,
RRL Jorhat. : sS4/~

(.1¥.C. Sarmah)
Section Off}cer.

LR X N ]

Aﬁes;ed.

.

‘Aﬁwodﬁie-
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM ’
(Council of Scientific & Industrial Research)

No,RLJ-9(95)~Estt/85 Date 1.11.85

OFFICE MEMORANDUM

_ The Director, Regional Besearch Laboratory, dJorhat
‘has been pieased to approve the continuation of the appo.ntment
of the following Project Assistants for a further period of 6(six)
month-: w.e.f. the date shown against each of till the receipt of
a communication from CSIR regarding continuation or otherwise

whichever is earlier.

1. Shri Bhabendra Nath Bharali w.e.f. 28.9.85

2. Shri Dulal Sahu . Wee.f. =do-

_3. Shri Joyanta Bora. . Weeo Lo - do-

4. Shri Prasanta Mahanta We oL - d0-

5. Shri Paresh Kalita Wee.fo 14,10.85 ,
6. Shri Pabitra Pran Sarma WeCeFfe 14.10.85

7. Shri Bharat Buragohain woe.f. 21.12.85

8. Shri Diganta Bora Weeefs 21.12,85

Other temms and conditions of their appointment will

remain the same.

Sd/-
( H.P.Pathak )
Administrative Officer.
o |
Shri Paresh Kalita,‘

Copy to :
1. Head of Divisicn,
2« Acctts.
3, Bills - _
4, P/File ' Sd/-
| - Administrative Officer.

o -éams-ed"
;Ebigz C&é
o

pavocate:
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REGIONAL RESEARCH LABO RATORY: JORHAT: ASSAM
(Council of Scientifif & Industrlal Researbh)
No. RLJ-9(2)-Estt/87 Date : 30.4.87.
From L The Director, -
RRL Jorhat

To : Shri Pabitra Pran Sarma,
@/Q Geo-Science Division,
" RRL Jorhat.
Sub : Appointment as Project Assistant (Geo-Science)

I am directed to inform you that the Director, Regional

Research Laboratory, Jdorhat has been pleased to approve your
appointment as Project Assistant on a consolidated pay of
Rs.500/~ (Rupees five thousand) (fixed) for a period of 3 months
weeef. 1.4.87 OL tlli receipt of a communlcatlon from CSIR
whichever is earlier. The appointment is terminable without
notice and on clear understanding that this offer will not
confer any right on you for any regular CSIR appointment in this
Laboratory after the aforesaid period. No other benefit/
‘allowance is admissible on this. acc0unt.’Please note, this
appointment is not a CSIR appointment and does not entitle

you to any clalm, lmpllClt or explicit on any CSIR'DObt.

If you are interested to accept the app01ntment on these
terms and conditions, you may report for duty in this Laboratory
immediately and submit your joining report accordingly.

Yours faithfully,
S3/-
, SECTION OFFICER
Copy to :

1. Accounts. ' The expenditure is to be dei ted from the
"~ 2., Bills Regular Budget. The incumbent may be allowe
3, P/File to join, only, if he is agreed to join on

4. Employer if any the aforesaid terms & conditions, otherwi se
5. Head of Division. not. The appointment is made for 3 months
' . Wee. £. 1.4.87 or till we hear from the
, | CSIR whichever is earlier.

Gé- SEC‘I‘IU*\I OFFICER

o
gto°

pavo°
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'REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)
No,RRLJ,9(2)~Estt/87 Date : 21.10.87

From : The Director,
RRL Jorhat. -

To : 1. Shri Dulal Sahu
2. Shri Prasanta Mahanta
3. Shri Bharat Buragohain
4, Shri Pabitra Pran Sarma
5. Shri P. Kalita
6. Shri Diganta Bora.

Sub : Appointmm.t a s Project Assistant,
D/sir, =

I am directed to inform you that the Director, Regional
Research Laboratory, Jorhat had been pleased to approve your
appointments as Project Assistant on’ a consolidated pay of
Rse 1,000/~ (Rupees one thousand) only (fixed) for a period of
6 (six) months w.e.f. 1.10.87. The appointment is terminab_le
without notice and on clear understanding that this offer wili
not confer any right on you for any regular BBRK CSIR gppointment
in this laboratory after the said period. No other benefit/
allowance is adnissible on this account. Please note, this
appointment is not a CSIR gppointment ad does not entitle you
any claim, implicit or explicit on any CSIR post. o

If you are interested to accept the gopoin tmént on these
tems and conditions you may report for duty in this laboratory
immediately add submit your joinin report accordingly.

.Yours faithfully,
' Sd/-

SECTION OFFICER

Copy to :

1. Accounts | : The expenditure is debitable to the !
2. Bills amount earmarked for Seismic Surveillance
3. P/File * Station during the current financial year.

seese

4, Head of Diwn,

f

Advocate.
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REGIONAL RESEARCH LABORATORY: JORHAT; ASSAM
(Counmil of Scientific & Industrial Research)

No.RUD-9 (2) -Estt/88 , © Date 2-5-88

Frdm : The Director,
RRL, Jorhat

1o Shri Dulal Sahu,

Td :

2. Shri Paresh Kalita °

3, Shri Pabitra Pran Sarma, -

4. Shri Bharat Buragohain.

Sub : 2Zppointment as Project Assistant.
D/siz,

I am directed to inform you that the Director, Regional
Research Laboratory, Jorhat has been pleased to approve your
appointment as Project Assistant on a consolidated pay of Rs. 1000
p.m. (fixed) (Rupees one thousand) only for a period of 6 (&ix)
months w.e.f. 1.4.88. The gppointment is terminable without
notice and on clear understanding that this offér widl not confe
any right on you for any reqular CSIR appointment in this
laboratory after the said period. No other benefit/allowance
is admissible on this account. Please note, this apointment
is not a CSIR appointment and does not entitle you any claim,
“implicit or explicit on any CSIR post.

If you are interested to accept the appointment on these

terms and conditions, you may report for duty in this Laborator:
irmediately and submit your joining report accordingly.

8 Yours faithfully,

! . S d/- .
SECTION OFFICER

Copy to : :

1. Accounts i The expenditure is debitable from the
2. Bills : NGRI, Hyderabad Projects.

3. P/File : |

4, Head of Bivisicn _
SECTICN OFFICER

-
Sti‘"‘;}{

Adv oca“éc [



- 21 = | ANNEXU RE-7

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Reséarch)

No. RLI-9(2)-Estt/89-GS . Dated S5th May, 1989
OFFICE MEMO RANDUM

The Director,@fx R.R.L. Jorhat has been pleased to
approve the appoihtment of the following Project Assistant s
of the Geo-Science Division for a furthex period of 6 months
| w.e.f.,the dates shown against each and on the existing terms

and .conditions.

1. Shri Dulal Sahu w.e.f. 7.4.89
2. Shri Paresh Kalita - do-
3. Shri Pabitra Pran Saryma =-do-
4, Shri Bharat Buragohain = -do-
5, Shri Prodip Kr. Dutta 3.5.89
6. Shri Anil Kr. Baruah - 3.5.89

To v

1.’ Sri Dalal Sahu

5. " Paresh Kalita

3, " Pabitra Pran Sarma

3, Bharat Buragohain

5. " prodip K:. Dutta

6. " Anil Kr. Baruah, o sd/- |
Section Officer.

=

Copy to :
1. Accounts Section
2., Bill s Section A The expdt. will be met from
3. P/File - 6 regular fund.
4, Head o% Division
5. S.0.(E)
6. 5.0.(B) | - 4/~

Section Officer.

5¢5¢89
mereris e

e

Advocatl™
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council &6f Scientific & Industrial Research)

No.RLJ-9(2) ~Estt/89 o | Date 7.11.89

From : The Director,
.RRL Jorhat

To . 1. Shri Dulal Sahu,
2. Shri Pabitra Pran Sarma
4, Shri P. Kalita
5, Shri p., Dutta
6. Shri Anil Kr. Baruah

Sub : Appointment as Prdjec't Assistant.

D/Sir, S | .

I am directed to inform you that the Director, 'Regional
Research Laboratory, Jo rhat has been pleased to approve your
appointment as Project Assistant on a consolidated pay of
Bs. 1500/~ p.m. (Rupees one thousand five hundzred) only (fixed)
for a period of 6 (six) months w.e.f. 12010.89. The appointment

is terminable without notice and on clear understanding that
this offer will not confexr any right on you for any regular
CSIR appointment in this laboratory after the said period.
No other benefit/allowance is admissible on this account. Please
" note, this appointment is not a CSIR appointment and does not
entitle you any claim, implicit or explicit or any CSIR post.

If you are interested to accept the éppointmalt on
#h ése terms and conditions, you may report for duty in this
laboratory immediately and submit your joining report according

Yours faithfully,

Sd/- .

: SECTION OFFICER
Copy to : J - .
1. Accounts Section : The expenditure is debitable to P-2
5. Bills - i for 1989-90. | | | |
5. p/file i N.B. O.M. No. RLJ-9 ( 2) ~Estt/88 dt.13.5
* *  in respect of Bomdila Station should
4. Head of Division. : De taken into account. . -

i '§¥(, SECTIUN OFFICER

e, 0CBRO¢
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Regkaxak . ’ : ,
REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(uouncml of 801ent1fic & Industrial Research)

No.RLJ;9(2)-Estt/85 | Date : 07.05.1990.

From : The Director,
RRL Jorhat

To : 1, Shri Dulal Sahu
2, Shri Bharat Buragohain
3. Shri Pabitra Pran Sarma
4, Shri P, Kalita

5. Shri P. Dutta
6., Shri Anil Kr, Baruah.

Sub : Bppointment as Progect Assistant.
- D/Sir,

I am directed to inform you that the Director, Regional
Research Laboratoxy, Jorhat has been pleased to approve your
appointment as Project Assistant on a condolidated pay of
Ps. 1500/- p.m. (Rupees one thousand five hundred) only for a
period of 6 (six) months w.e.f. 15.4.20. The gppointment is
terminable without notlce and on clear understanding that -
this efficer will not confer any tght on you for any reguléz p:(0:%
CSIR mask appointment in this laboratory after the sald.perlod.
No other benefit/allowances iz admissible on this account. ’
Please note, this app01ntment is not a CSIR a9901ntment and
does not entitle you any claim, 1m;11c1t or explicit or any CSII
post. |
‘ If you are interested to acceot the appointment on these
terms and conditions, you may repOrt for duty in. this laborator‘
immediately and submit your joining report accordingly,

Yours faithfully,

S W’
SECTION CFFICER

Yooy to : v

1. Accounts Section : The expenditure is debitable to P=2
2. Bill Sectiocn ' i for 1990-91. .
3. P/file ! N.B. 0.M. No. RLJ;9(2) Estt/88 dt.

13.5.88 in respect of Bomdila Station

ot :
_4' Head of Divislon. - shauld be taken into account.

SECTI.N OFFICER

6S~d'

. | 'B“
_ R

'kéq O

B i et T e . sl (ot pEN
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ANNEXURE- 10

REGIONAL RESEARCH LAHORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

No.RLJI-9(2)-Estt/89

Date * 31.10.1990

OFFICE MEMORANIUM

v Consecuent upon transfer of Shri Prodip Butta, Project
Assistant from Bomdila to Kohima Seismic Surveillance Station

and transfer of Shri Paresh Kalita, Project Asstt.
to Bomdila Seismic Surveillance Station, the Director, RRL, Jorhat
has been pleased to sanction Rs.300/- p.m. to Shri Paresh Kalita
w.e.f. 01.10,90 and Shri Prodip Dutta will cease to draw this

amount w.e.f. 01.10.1990.

from Kohima

 0.M. of even number dated 06.11.89 stands modified to the -

extant mentidped above.

To

1, Shri Prodip Dutta,
Project Assistant

2. Shri Paresh Kalita,
Project Assistant.

Copy o :

S3/-
SECTICx OFFICER

1, Bills Section
2e Accounté Section
3,. Head of Seo-Science Diwvn,

P o e e e L

84/~
SECTION OFFICER

B N
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REGIONAL RESEARCH LABORATORY:JORHAT: ASSAM
(Council of Scientific & Industrial Research )

No. RLJ-9(2)-Estt/90 'Date : 31.10.90
To : The Director,

RRI; Jorhat.
To 1. Shri Dulal Sahu,

2. Shri Bharat Buragohain

3. Shri Pabitra Pran S3arma _
4, Shri P. Kalita : -
5. Shri P. Dutta : :

6., Shri anil Kr, Baruah

Sub : Apoointment as Project Amsk= Fellow-III
D/Sir; | .
I an directed to.inform you that the Director,REgidnal
Research Laboratory, Jorhat has been pleased to aprove your
appointment as PrOJect FelloquII on a consolidated pay of

Ps. 1500/~ P.M. (Rupees one thousand five hundred only) for a
periaiof 6 (six) months w.e.f. 15.10.90. The appointment is
terminable without notice and on clear understanding that tids
offer will not confer any fight on you for any regular CSIR
appointment in this Laboratory after the said period., No other
benefit/aIIOWance is admissible on this account. Please note,
this appointment is'not a CSIR gppointment and does not entitle
you any claim, implicit or explicit or ahy CSIR poste.

If you are 1nterested ve} accept the appointment on these
tems and OondlthnS, you may report for duty in this laboratory
immediately and submit your joining report accordinglye

Yours faithfully,

sa/-
SECTIOw OFFICER

Copy to :

1. Accounts Section : The expnditure is cebitable to P-2 for

2. Bills Section : 1990-91.

3. P/File ! N.B. O.M. No,RLJ-9(2)-Estt/88 dated
13.5.88 in respect of Bomdila Station
Station should be taken into account.

e

4, Head of Diwvn, :

SECTIWN OFFICER
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Reagearch)

No, RLJ=S (2) -Estt/90 Date : 25.4.91

From : The Rkxer Scientist In-charge,
R, R.Li. Jorhat.

To

le Shri Dulal Sahua

2. Shri Bharat Buragohain
3. Shri Pabitra Pran Sarma
4, Shri P, Kalita

5. Shri P. Dutta

6. Shri anil Kr, Baruah

Sub : ZAppointment as Project Fellow-III

S/Sir,

I am directed to inform you that the Scientis I/c,
Regional Research Laboratory, Jorhat has been pleased to
approve your appointmsnt as Project Fellow on a congolidated
pay Of Rs. 1500/~ P.M. (Rupees one thousand five hundred only)
for a period of 6 (six) months w.e.f.16.4.91. The apoointment
is teminable without notice and on-clear understanding that
this offer will not confer any right on you for any regular
CSIR gppointment in this laboratory after the said period.
No other benefit/allowance is adnissible on this account.
Please note, this appointment is not a CSIR gppointment and
does not entitle you any claim, implcit or explicit or any
CSIR post. |

If you are interested to accept the appointment on these
terms and conditions, you may report for duty in this laboratory
immediately and submit your joining report accordingly.

Yours faithfully,

Sd/-

) SECTION OFFICER
Copy to : '
1. Accounts Section
2. Bills Section

3. Personal File ) _ ‘ ,

4. Head of Division i N.B. 0.M. No, RLJ-9(2)-Estt/88 dtd.

13.5.88 in respect of Bomdila Station
should be taken into account. :

The expenditure is debitable to P-2
for 1990-91. .

L XTY ]

soen

SECTICHN OFFICER
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REGICNAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)
No,RLI=9(2)-Estt/91 Date ¢ 31.10.91.

From : The ﬁirector,
Regidnal Research Laboratory,
Jorhate785006.

To le .Shri Dulal Sahu
2., Shri Bharat Buragahmin
3. Shri Pabitra Pran Sarma,
4., Shri P. Kalita
5., Shri P. Datta
6. Shri Anil Kr, Baruah,

Sub : Appointment as Project Fellow-III
- D/Sir, |
I am directed to inform you that the Acting Director,

RRL Jorhat has been pleased to approve your agppointment as
Project Fellow-III on a consolidated pay of Bs.1500/- P.M.
(Rupees one thousand five hundred only) for a period xRe from
17.10.91 to 31.03.1992. The appointment is terminable without
notice and on clear understanding that this offer wili not confer
any right on you for any reqular CSIR gppointment in this
laboratory afterthe said period. No other benefit/allowance

is adnissible on this account. Please note, this appointment
.is not a CSIR gppointment and does not entitle you any claim,
implicit or explicit or any CSIR post.

If you are interested to accept the appointment on these
temms and conditions, you may report for duty in this laboratory
immediately and submit your joining report accordingly.

Yours faithfully,
SECTION OFFICER

Copy to :

?. Bcoounts Section : The expenditure is debitable to P-2
2. Bills Section X for 1990-91.
3. Personnel file i N.B. OM No,RLJ-9(2)-Estt/88 dt. 13.5.88
in respec t of Bomdida Station is to be

4, Head of Divisicn, : taken into account.

"SECTILN OFFICER
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & I,dustrial Research)

No,RLJ-9(2) -Estt/92 * Dated 30th April, 1992

From : The Director,
’ Regional Research Laboratory,
Jorhat-6.

To 1. Shri Dulal Sahu,
2. Shri Bharat Buragohain
3. Shri Pabitra Pran Sarma
4, Shri P. Kalita
5. Shri P. Dutta.

Sub : Appointment as Project Fellow -IIT

D/sir, '

I am directed to inform you that the Acting Director,
RRL Jorhat has been pleased tO approve your appointment as
Project Fellow-III én a consolidated pay of Rs.1800/- P.M.
(Rupees eighteen hundred only) for the periodof one year w.e.f.
1-4=-92. The appointment is terminable without notice and on
clear understanding that this aggﬂkkﬁm&xk offer will not confer
any right on 'you for any reoular CSIR appointment in this
laboiatory after the said period. No other benefit/allowance
is admissible on this account. Please note, this appointment
is not a CSIR appointm tment and does not entitle.you any claim,
implicit, or expllclt or any CSIR post. ’

If you are interested to accept the appginimen fagoragg
terms and condit ions, you may report for duty/and submit your
joining report accordingly.

Yours faithfully,

sd/- ( N.C. BARMAN)
Administrative Officer

Copy toO :

1. Accounts Section : The expdt. is debitable to P-2 for
2., Bills Secticn : 1992-93

3. Personnel File N.B. 0.M. No, RLJ;9(2D- Estt/88 dt.

13.5,88 in regpect of Bomdila Station

4. Head of Division i should be taken into account.

(Geo-Science) .

Administrative Officer.

w
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)
hal

No,RLJ-9(2)-Estt/93 Dated 4.5.1993,

OFFICE MEMO RANDUM

The Director, RRL, Jorhat has been pleased to
approve the extension of the tenure of the appointment

of the following Project Fellow III for a period of 1(one)
years w.e.f. 1.4.93 and on the existing terms and conditions,

The expnditure to be met from P-2 for 1993-94,

osaf-
SECTICN OFFICER

Project Fellow DII

1. Shxi Dulal Sahu

2. Shri Bharat Buragohain
3e Shri Pabitra Pran Sarma
4, Shri P. Kalita

5. Shri P. Dutta.

Copy to : 1. Account Section
' 2 Bllls Secticn
‘ 3, Personal File .
4, Head of Division,
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'REG;QNAL RESEARCH LABCRATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

No.RLJI-9(2)-Estt/94 | Dated 10.5.94

From : The Director, o
: ‘Regiunal Research Laboratory,
Jorhat-785006 (Assam)

To Shri Paresh Kalita,
'C/O0 Geo Scilence Division
RRL Jorhat.

Ay

Sub : Officer for engagement in Sponsored Project/Scheme
Sir,

With reference to your recquest dated - you are
hereby intimated that the Director, Regicnal Research
Laboratory, Jorhat on behalf of the sponsor or the Projects/
Scheme, namely - has be.n pleased to offer you an contract
basis to work as Project Fellow-III on a consolidated amount
of Rs 1800/~ P.M.(Rupees one thousand eight hundred only)
on the following tem s and conditionsg : '

1. Your engagement is for the Project, namely -
funded by - ’

2e It is not an offer of appointment in CSIR temporary

or otherwise., It is a contractual engagement for the Project/
Scheme funded by the above sponsore. It would, therefore,

not confer any right/claim implicit or explicit for your

~ congideration against any <SIR post.

3. Your engagement on contract is for a specific period
of 6 (six) months w.e.f. 8,4.94 which may be extended OI
curtailed depending upon the status of the sponsored project/
scheme. In any event, your engagement shall be co-terminus '
with the duration of the above mentioned sponsored Project/
Scheme only. s

i

4e The contract of engagement may be terminated by giving
one month's notice in writing by either side.

Se No travelling allowance wili be paid to you for reporting
for dutye. ’

6. Your engagement on contract will be mhyx subject to the
production of the following documents at your expenses at the
time of your reporting for duty.

(a) Medical certificate of health and physical fitness
for service issued by the competent aythority in the
prescribed format, if not aiready sc medically
examined the latter case, a certified copy of the
relevant medical certificate should be fumished.

Contd... 6" |
P4

e
- !aﬂKQS;;ﬂjgé
‘ kcﬁme-

5
pe
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(b) Documentary evidence in. support of your date of
birth and gqualification,

7. Any'service'matter not specifically stated.herein
shall be determined by the Director, RRL, Jorhat whose declsion
will be final and binding on Xboth the parties tothe contract.

If you ,are willing to accept the engagement on these
terms and conditions, you may please communicate your acceptance
within a week from the date of receipt of this letter while
intimating probable date of your repcrting for duty.

Yours faithfully,

Administrative Officer
Copy to 3

1, Accounts Section : The expenditure is debiable to P-2
‘2. Bilis Secti n : .

-3, Personal file :
. 4, Head of Division !

:SW-
ADMINI STRATIVE OFFICER
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(ouncil of Scientific & Industrial Research)

No. RLJI-9(2)-Estt/94 . Date : 19.12,1994

From : The Director,
Regional Research Laboratory,
Jorhat-785006 (Assam)

To Shri Paresh Kalita,
Geo-Science Division,
RRL Jorhat.

Sub : Offer for engagement in sponsored Project/Scheme,

Sir, :‘ ) ¥

With reference to your request dated nil you are
hereby intimated that the Director, Reglonal Research Laboratory
Jorhat on.beha®f of the sponsore of the Projects/Scheme, namely,
nil has been pleased to offer you on contract basis to work as
Project Fellow-III on a consollidated pay Of ks. 1800 P.M.(Rupees
one thousand eight hundred only) on the following terms and
conditions : : : :

- 1. Your engagement is for the project, namely-x- funded
by- X'- - .
2 It is not an affer of mxga appointment in CSIR temporary

or otherwise. It is a contractual engagement for the Project/
Scheme funded by the above sponsore. It would, therefore, not
confer any right/claim implicit oxr explicit for your considering
-against any CSIR post. :

3. Your engagement on contract is for a gpecific period of
6 months w.e.f. 15,10.1994 which may be extended or curtailed
depending upon the status of the sponsored project/scheme.

In any event, your engagement shall be coteriminus with the
szkExrxx¥n duration of the above mentioned sponsored Project/
- Scheme only. -

4a The contract of engagement may be terminated by giving
one month's notice in wkikting by either side. : '

5.  No travelling allowance will be paid to you for reporting
for duty. ' ' '

6. Your engagement on contract will be subject to the
production of the following documents at your expenses at-the
time of your reporting for duty :

L contd.‘.-
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(a) Medical Certificate of health and physical fitness

' for service issued by the competent medical authority
in the prascribed fomat, if not already so medically
examined, the latter case, a certified copy of the
relevant medical certificate should be furnished.

(b) Documentary evidence in support of your date of
birth and gualification.

7. Any service matter not speéifically stated herein shall
be determined by the Director, RRL Jorhat whose decision shall
be final and binding on both the parties to the contract.

If you are willing to accept the engagement on these
terms and conditions, you may please communicate your acceptance
within a week from the date of receipt of this letter while
intimating probable date of your reporting for dutye.

Yours faithfully,

Sd/-

CONTROLLER OF ADMINISTRATOR

Copy to :
1., Accounts Section Expendituie is debitable to
2., Bills Section laboratory budget.

3, Personal file '
4, Head of Division/P.I. Dr. M.M.Saikia, Head, Geo-~Sc. Diwvn.

» S&- /-
CONTROLLER OF ADMINISTRATION
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BEGIONAL RESEARCH LABDRATORY:JORHAT:ASSAM
(Council of Scientific & Industrial Research) .

No.RLJI.9(2)~-Estt/94 " Date : 17.03.94

Prom : The Director,
Regional Research Laboratory,
Jo rhat-783006 ( Assam)

To ‘Shri Prabin Kumar FPhakan,
C/C Accounts Section,
Regional Research Laboratory,
Jorhat. '

Sub : - Offer for engagement in a sponsored Project/Scheme

Sir,

Wit reference to your request dated _ you are
hereby intimated that the Director, Regional Research Laboratory
Jorhat on behalf of the sponsore of Projects/Scheme, namely
1% reserve for Accounts had Peen pleased to offer you on
.contract basis to work as PROJECT FELLOW.III on a consolidated
amount of Bs. 1800/~ P.M. (Ripees one thousand elght hundred only)
on the following tems and conditions : _

1. Your engagement is for the project, namely 1% reserve
Fund kept from ali SP/C Projects funded.

2e I+ is not an offer of appointment in CSIR temporary

or otherwise, It is a contractual engagement for the project/
scheme funded by the above gpONsore, It would, therefore, not
confer any right/claim implicit or explicit for your considera-
tion against any CSIR post. : :

3.  Your engagement on contract is for a gpecific period

of 1 (one) year w.e.f. 26,03.94 which may be extended or
curtailed depending upon the status of the sponsored project/ -
scheme. In any event, your engagement shall be coterminus

with the duration of the above mention. d sponsored project/
scheme only. ' - )

4. The confraét of engagement méy be terminated by giving
one month's notice in writing by elither side.

Se No travelling allowance will be paid to you for
reporting for dqutye. ' '

6o Your engagemént on contract will be subject to the
production of the following documents at your expenses at the
time of your reporting for duty. '

@ntdcooc ‘,_.QD

.
ra‘w‘.}"
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(a) Medical certificate of health and physical fitness for
service issued by the competent authority in the prescribed
. fomat, if not already soO medically examined, the latter
case, a certified copy of the relevant medical certicicate
should be- fummished. _ '

(p) Documentary evidence-in support of your date of birth and’
qualification,

7e Any se=vice matter not specificatly stated herein shali
be determined by the Director, RRL? Jorhat whose decision shall
be final and bindingy on both the parties to the contract. '

If you are willing -to accept the engagement on these
terms and conditions, you may please communicate your acceptance
within 1 week from the date of receipt of this letter while
igtimating probable date of your reporting for duty.

Yours faithfully,

Administrative Officer.
Copy to :
1. Accounts Stffkxex Section
2., Bills Sectiocn '

3, Personal File
4, Head of Divigion.

Sd/- 17. 3.94.

Administrative Officer.
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REGICN RESEARCH, LABO Vs JO T T: ASSAM
-(Counc%fLof sgﬁentlf%c EAfggustr§§f Research)

PROPOSAL OF TOUR (Separate proposal for each will be submitted
: in quadriiplicate) DATE OF PROPOSA- : 2.11.94

-———————m———————-—---—---.-———-—-————————-—--————.--————-———-———.-u—-.—......

1. NAME AND DESIQIATICN OF SHRI P.K. PHUKAN Rse 1800.00
THE PERSON GUING ON TOUR  D/ASSISTANT

2. BASIS PAY
3, PARTICULARS OF TOUR PROPOSAL

DATE - TIME OF PLACE DATE TIME OF PLACE MODE OF
DEPARTURE : ARRIVAL JOU RNEY

7.11.94 2100 HRS JORHAT 8.11.94 600 HRS GHY BUS ST

8,11.,94 1400 HRS GHY 2p 8,11.,94 1920 HRS ND AP IC 880

8,11,94 1920 HRS ND AP 8.11,94 2030 HRS CSIR GH

HALT AT ND FROM 8,11.94 TO 10.11.94

11.11.94 1700 HRS CSIR CH g%xigx 11.11,94 1800 HRS ND RLY STN
11.11.94 1800 HRS ND RLY STN 13,11.94 1605 HRS GHY RLY ST,

13.11.94 1605 HRS GHY RLY 3TN 12,11.94 0530 HRS JORHAT

PURPOSE OF JOU?NEY : OFFICIAL WORK ON IMPACT PROGRAMME

5, NATURE OF THE TOUR :

i) This.is a fresh proposal
ii) This is a revised proposal ' ,
(Original sanction No, Grant of TA/DA No, & Date to be
given) .
iii) TA/DA will be paid by this laboratory.
iv) . TA/DA will be borne by the outside party.
¢ “Sd/"‘ .
Sign of Project Leader/
Head of Division with date.
Sd/- |
APPROVED & SANCTICONED TA/DA ADVANCE
' 2.11,94
S3/-
DIRECTOR.

-~
i

I e T
AR (
v )(
22‘ £,
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._) ,
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No,RLJ-13(619) -Estt/86 | - October 21, 1994.

-To

The Joint Secretary (Administration),
Council of Scientific & Industrial Researxch,
Anusandhan Bhavan, Rafi Marg,

New Delhi-110001. '

I am directed to forward herewith the representation
received from Mr. Santanu Dutta and Mr. Dulal Sahu, Project
Assistants of this laboratory, which are self explamatory.

‘Mr., Santanu Durta, having B.Sc. qualification in'the
entry level, joined this laboratory as Project Assistant in
January 1986 and his services is being continued in different
R&D projects after giving 7 days break as a matter of policy -
this laboratory is adopting renewal of sérvices of Broject
Assistants - if they are shifted to other projects in particular
Since then Mr. Dutta is continuing in the project work in the
laboratory.

Mr. Dulal Sahu, having B.Sc. qualification in the entry
1evelr was appointed in this laboratory as Project Assistants
on 5.10.84 and he has been entrusted the work of managing the
different Seismic Surveillance Statiwns. Since then, Mr. Sahu
is continuing as Projéct Assistant in different Sub-Stations
under Geo-Science Division.

It can be menticned here that due to ban imposved by
Govt. of India on .recruitmentpme of the Project Assistants
could be c?nsidered for regular absorption,

You are therefore, requested kindly to consider their
cases and approval of the competent.éuthority may kindly be
communicated for their absorption.

Thanking you )
, . Yours faithfully,

L

, S4/-
, ( P.P. Bhattacharjee )
Encl, as above. . ‘ ' Controller of Administration
CC: PS to Director
g%ag EZn;anu Dutta, gfor informa#ion
RIS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH-
BUWAHAT I

Ih'the matter of 3
{ .

0.8. No. 17 of 1995

Shri Paresh Kalita - Applicant
_\}.5_.
Union of Incdia & Others

- Respcndenfz

Written statements for and on behalf of the Respondents Nos.

1, 2, 3, 4 % 5

I, 8ri P P Bhattacharjee, Controller of ﬂdMiniatﬁation,

Regional Regearch Laboratory, Jorhat-785006, do hersby

-ﬁciemnly affiﬁmAand atate as follows &-

1.  That I am the Controller of Administration of Regional

Research Laboratory, erha£~?850069 and Respondent No. 5 in

the ~above case. [ am - acquainted with the facts  and

circumstances of the case. I have gone through a copy Qf' the

application served on me and have understond the contents

‘thereofy Save and except whatever is ﬁpecificélly admitted in

this written statment, the other contentions and statements

made in the application may be deemed to have been denied. L.

‘am competent. and authorised to file these written statements

=1y behalf of all the respondents.
3 ST
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2. That with reference to atateﬁentﬁ made in paragraph 1
of  the applicéticn, the raspondent begs to state that the
contents of the first part of this baragraph' bf the
applicatian are denied. Neo application/representation for
fegulariﬁatién of his service has so far been submitted by
the applicant to the Director General, CSIR (Council of
Seientific % Industrial Research) who is the highest
aqthority of C8IR. All other represantations/applications
submitted so far by the applicant from time to time for
various reasons have been looked iﬁto very carefully and
meted out sympathetically. The applicant was appointed Véé
Project Assistant w.e.f. the date of his joining i.e.
30.3.8% for a period of six months vide this  office Letter
No . RLJ~9(59)*E§tt/79 dated 22.3.83 as per Annexure No. A and
after completion of the said six months contractual period,
he has been given fresh offer of engagement/appainthent iﬁl
different spells since 1983 purely on contractual basis. Iﬁ
all the appointment/engagement letters it was _specifitally
mentioned that the offer of engagements were fnot of CSIR
appointments and would nbt_dmnfer any right on the apblicamﬁ

pither explicit or implicit for any regular appointment in

this  laboratory after the completion of contractual periods

and the appointments were terminable without notice. Thq
appointment letters élearly show the service conditions. of
the applicant and it was only after clear understanding éﬁd -

acceptance of the terms and conditions of the apploinfMentg
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the applicant Jjoined duty. The appointments of Project
Assistants are not on regular footing but on contractual
hasis as per reguirments of the project works. Therefore, the

respondents did not adopt any unfair labour practicé,

He That with regard to the statements madeAin paragraph .2
af the application, the respondent begs to state that the
applicant is not a regular employee of this laboratory/bSIR
either on temporary basis or otherwiseu He was appointed as
Project Assistant purely on temporary ba%is on  contractual
terms and conditions in diffgrent spells under some specified
clausesvthat the appointment was a contractual engagement and

would not confer any right on the applicant either explicit

Enky implicit far any regular appointment in | this

labmratmry/CSIé. The engagements were co-terminus and might
be terminated at any time without any notice. Accardingly
after acaeﬁting the termﬁ‘and conditions of the clauses, the
applicant joined duties in different spells. As such his
mlaim for regularisation is nothing but the violation of the
clauses which were very clearly mentioned in the appointment
letters and now by demanding for a regular post in CSIR, the
applicant is putting undue pressure on the respondents. 'As‘
the applicant is not a regular council employee and does not
hold a civil post, the applicant’'s prayer does not fall
within the jurisdication of the Hon"ble Tribunal amd as such

may be dismissed with costs and compensation.
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4. That with regard to the statements made in paragraph 3

of the application, the respondents denies that the
grievences of the applicant were wrongly meted out. All his
grievences wera looked into vary carefully and

sympathetically.

G That with regard to the statements made in  paragraph

4.1 of the application; the respondent has no comments,.

b That with regard to the statements made in paragréﬁh
4.7 of the application, the respondent begs to state that the
applicant has been engaged as Project Assistant purely on
contractual basis since 1983. The question of appointment on
regular footing does not arise because of the fact that the
recruitment of such posts has beesn banneﬁ since 1983 as per
Annexure No. B and if the ban is lifted the applicant will be
given opporiunity to appear before the Selection Committee

with preference.

7. That with regard to the statements made in paragraph 4.3

of fhe application, the respondent denies that the app}icant
was not aware of the fact that it was a purely temporary
appointment on contractual basis for a period of siﬁ months
w.e.f. the date of his joining. It is evident from the from
the appointment letter already annexed as Anne2xure MNo. A
wherein it was specifically mentioned that the appointment

was terminable without notice and on clear understanding
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that the appointment mauid not confer on the applicant any
right gither implicit or explicit for any régular
appointment in this laboratory/CEIR. It was also mentioned,
"If you are willing to am;épt the appointment on these terms

and conditions, you are requested to report for duty in this

vlaboratovy“. A copy of the appointment letter dated 22.3.

which is self-explanatory has been enclosed as Annexure No.

. It is evident from the above clauses that 1t was 3

temporary assignment on contractual basis dnd the bonafide

helief of the épplicant that his sponsorship by the

Employment Exchange and selection is for permanent
absorption, is nothing but a complete misconception and
misunderstanding and as such the application may summarily be

rejscted.

8. That with regard to the gtate@enté made in paragfaph 2,4
of the application, I beg to state that the abplicant was
appointed as per Annexure No. A above for a period of six
months already stated at para 2 above. Aé he is an educated
person, it is expeéted that he has read and understood Lthe
clavses of the appointment aﬁd only after acéepting the terms
and conditions of the appointment he has 3oined the duty. His
ignorance of the above clauses and assumptimn' that the
appointment would bhe of permanent basis is based on mis—
conception and wrong interpretation of the clauses of the

appointment letter for which the applicant is to be blammed.

t



e That with reference to the statements made in par;graphs'
4u5, 4.6, 4.7, 4,8, 4;9, 4,10 and 4.11 af the application,
the ﬁespdndent does not have any comment% to offer except to:
state that the azpplicant was given extension/fresh offer of
engagement/extension on contractual basis from time to time
in different spalls on the usual terms and conditions. It is
furfher stated that the pay of the applicant was raised from

time to time considering the increased price index.

1. That with reference to the statements made in paragraph
4.1 qf the application, the Eespundent begs to state that
all +the Seismic SBurveilance sub-stations situated in >NE
region  are being managed by the Head, Geoscience Division,
Regional Research Laboratory, Jorhat, and according to .the
need, the internal transfers are being made. In different
sub-stations located in ME region private houses are hired
fpr installation of the seismic data recording machines and
rent are paid from the office. A part of the house is also

allowed to occupy by the person posted in such sub-station.

i1, That with‘reference to the statements made in paragraph
4.13 of the application, the respondent begs to state that
the applicant was appointments on contractual b%si% in
different spells frém time to time as per the need of the
projects. The statement of the applicant that it is a Centﬁal

Govi. , organization is denied. In fact it is an Autonomous
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Body registered under Societies Act, 1860 under the name and
style "Council of Sciemtific‘& Industrial Research’ (C8IR).
Regarding the regularisation it is étated that in  the
appointment it was clearly mentioned that it is a contractual -
appointment which will confer no right on  the applicant
either implicit or explicit for any C8IR appointment,v
Regarding provision in MANAE (Merit & Normal Assesément
Scheme) for Scientific % Techni&al Staff, the respondent begs
to clarify that the Project Assistants who were appointed
prior to 1981  and have rendered thres years or more
continuous service would be‘cansidered for regularisation but
the applicant was appointed on 30.3.1983 and as such the

above nrovision is not applicable in case of the applicant.

12, That with regard to the statements made in paragraph
4.14 of the application, the respondent begs to state that
the statement of the applicant is denied and the statement of
the applicant is misleading. In case of regular post that are
advertised against vacancy/creating of post the applications
are received from all concern including the Project
Assistants working on contractual bgais. After %&rutin§ of
the applications interviews are heid by %the Experf Committees
and appointments are made as per the recommendations of thé
Expert Committees. As such no post of the Project Assistant

can automatically be regularised without following the
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- recruitment procedure. In the event of selection they will be
appointmented as fresh recruit vagainﬁt the post (s)
advertised. This is a normal practice followed in CSIR

1ahoratories.
e

A That with reference to the statements made-in paragraph
4.15 of the application, the respondent begs to astate that
though there avre few posts lying vacant at present but as

e
there is no identical post and also in” view of the ban

imposed by the Bovﬁu of India, these posts cannot be filled

up. The respondent likes to state further that the applicant

has given & falﬁe statement regarding regularisation of
Project Assiﬁfantaa It is stated that no Prmjéct
ﬁssiﬁtant/Faxlom has so far been regularised. All the peréung
whose names were cited by the applicant, were given rfreah

i sri———

~appointments through open competition and were recruited by a

duly constituted Selection/Expert Committee before the
imposition of ban on fresh recruitment. Regarding eqgual 'pay
for egqual wark, it iz wsubmitted that all the Prmjec£
ﬁssiggg;ts/Fellows ﬁaﬁe been paid the same pay ‘-Dﬂ
consolidated basis as per the contractual appointment. It can
bhe stated that the applicant hés heen paid Rs.180G/— as pay
per month just like other Project Assistants having B.Sc.
gualification. As such, there is no violation mf_yprincipléa
of equal pay for eqﬁal work. Regular pay scales are given to

the regular employees and hence cannot be given to appliéant.



14. That with reference to the statements made in paragraph
4.16 af the application, the respondents begs to state that
Shri  Prabin KEr. Phukan, Project Assistant, has been working
in Accounts Section of Regional Research Laboratory, Jorhat
to keep the accounts of all .aorta of projects  like
sponsored/consultancy/Grant—in-aid projects funded by outside
organizations/parties. In addition he operates the Computer
of Accounts Section toimaintaim computerised accounts af
classified abstract through IMPACT (Integrated Management D%
Project Accounts), a package developed by CSIR. Since, he has
been dealing with works related to the above subject, his
training in this particular task was felt very much sssential
in the interest of projects. Thus he was sent for IMPACT
Tréiningn Hence ther was no hostile discrimination done Dby
the respondent in violation of the Article 14 % 16 of the
Constitutuion of India. The respondent stoutly denies the
statement made by the applicant that the regpmndenf favoured
blue eyed boys and highly objects the stafment which 1% an
allegation brought by the applicant to malign the
Administration as in Council/Govt. service 'all are treated
equally and as per rules in force. So the gquestion of hostile
discrimination does not arise at all. It is worth to mention

here that Mr Phukan’'s deputation for ftraining has 10

relevance of his claim for regularisation.
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That with refefenﬁe to #he statements made in paragraph
4.17 of the application, the respmndent% begs to state that
the representations/applications submitted by the applicant
have been attended to sympathetically and regularisation
cannot be done as per the provision of MANAS (Merit % Normal

ject. Assistants

R TR R T e LT
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Assessment Scheme) which is meant for the Pro
‘_—/-‘—ﬂm,m»u e

who weré appointed prior to 1981 and have rendered fthree

L. M:’:‘arq—qﬂ:ﬁa—. TR A et STOTLRTIR — e e AT

years or mare continuous service. It is true that the
respondent no.% has forwarded the representations of two
Project ﬁasigtanga namely Shri Santanu Dutta and Shri  Dulal
Sahu for cmnsideratiqn'of their applications as they had

applied for regularisation of their services to the Director-

. Beneral, CSIR % Secretary to the Govi. of India, OScience &

Technglmgy Department, who is the highest authority of CSIR.
The appliclant gid not submit any such
representatimn/applicatiun so far. Had he. submitted such
representation/application, his _répreéentaticn/applicatimn'
would have been forwarded with recommendation without any.
prejudice. The respondent stoutly denies the statement of
the applicanf that there is no ban imposed by the Bayt;uf
India because there is a étanding Ban on recruitment being
imposed by thes Govt. of India/CSIR since 1983 as pef Annexures
No.B already annexed. bﬁﬁﬁgver,:it the ban is lifted and
approval is accorded by the CSIR for recruitment then all the
Project Assistants will be given opportunity to appear before

the Interview Committee with preference. The question of
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regularisation does ﬁdt arise because as per the provision in
MANAS (Merit % Normal A%geﬁﬁment Scheme) meant for Scientific
2. Technical Staff, the Project Assistants who were engaged
prior to 1981 and who have completed continuously far three
;;;;g_—g:‘*;;fe are eligible for hegulariaatioﬁ} Since the
applicant was engaged in the year 128% the question of
application of the above clause in respect of the applicant'

does not arise. A copy of the provision of the MANAS (Merit &%

Normal Assessment Scheme) is enclosed as  Annexure No. C.

16. That with reference to the statements made in paragraph
4.18 of the application, the respondent begs to state that
this is repeatative in nature and the replies have already

heen given in the foregoing paragraphs and in para 13  above.

It is  denied thaf the representations submitted by the

applicant all have fallen into the deaf year of the

‘regpondents. In fact all the representations submitted by the

applicant wenre looked into very carefully and

e i

sympathetically. The respondents further begs to state that

I
as  the case is sub-judiced further offer of engagement has

NN e

.'/-———-—-"”— .
been kept in abeyance beyond 14.4.93 but as per the advice of

"Fhe Hon‘ble  Tribunal the service of the applicant has not

been terminated. However, further consideration will be mada

I w
as per the decision of the Hon'ble Tribunal.

et A

.WM
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17. That in veply o the statements made in paragraphs 5.1

and 5.7 of the application, the respondent begs to state that
50 far all the éctions as per CEIR rules and regulations have
heen taken and all the Project Assistants/Fellows have been
given equal treatment. As such the respondents’ action in no
way -an be stated as "Malafide" and hence judicial

interference is uncalled for and wunwarranted.

18. That with reference to the statements made in paragraph
5.% of the application, the réSpondent stoutly denies the
statements of +the applicant and beg to state that the
applicant is neither a regular employee of this laboratory
nor has rendered continuous service for three years or more.
He was engaged purely on contractual basis on temporary basis
initially for six months and further time to time engagemants
were given in different spells on usual terms and conditions
which have already been elaborately stated in our foregoing
paragraphs. The respondent further states that it is &
total misconception on the part of the applicgnt that his
mervice is indispensable to carry out the project works. \Na
hody in a Govt. Department is indispensable and the applicant
RS hciding a very insignificant post and not of  much
importance, hence the word “indispensable’ does not _arisen
The question of regularisation is not applicalle to the

applicant as per MANAS (Merit & Normal Assessment Scheme).

-
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The applicant after accepting the terms and conditions of our

offer, provides his services on contractual basis. By

claiming to regularise his services on the basis of his past

services as Project Assistant, after accepting the terms and

conditions which were very clearly specified in the

appointment letters, the applicant has violated the

contractual terms % conditions of the appointment letters and

putting undue pressure on the respondents.

19. That with reference to the statements made in haragraph

D.4 of +the application, the respondent begs to state that

‘since the applicant is not a regular council servent and has

not worked continuously for three years or more as provided
in MANAS (merit % Normal Assessment Scheme) and as he was not
appointeﬁ prior to 1981, his services cannot be regularised.
Furthermave, the staﬁement of the applicant that there is no
bah on recruitment is stoutly denied and already explained in

paragraphs & and 13 above.

20, That with regard to the statements made in paragraph 3.5
of the application, the respondent begs to state that it - is

repeatative allegation.

21. That with regard to the statements made in paragraph
5.6 of the application, the respondent begs to submit that

A

after clear understanding and acceptance of the terms and
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ronditions of the appointments/engagements, the applicant
reparted for duty. Hence, vionlation of the principle of
natural justice and Article 14 and 1& of the Constitution 'wf

India does not arise.

22. That with regard to the statements made 1in paragraph
5,7 of the application, the respondent begs to state that the
applicant has never beeh given discriminatory treatment and
the provision of MANAS (Merit % Normal fAissessment Schems) for

regularisation of service is not applicable to the applicant.

23, That with reference to the statements made in paragfaph
5.8 of the application, the respondent begs to submit that
it is repeatative in nature. Régularisatian is not possible
as per MANAS (Merit % Mormal Assessment Schemel . Furthe}mare,

the clauses of the appmintments/éngagements were vary olear

that the appointments were purely on temporary and

cantractual basis. [t is further stated that the applicant

was free to seek employment elsewhere énd if the applicant
had not tried for employment elsewhere, it was the lapses on

his part.

A?4, That in response to the statements made in paragraph

5.9 of the application, the respondent begs to state that it
is a fact that the mame of the applicant was sponsored by the

Employvment Exchange and after having selected by the
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Selection ‘Comhitteeg he was appointed as  Project ﬁésiétant
for aix months oaly on contractual basis. Project Assistants
posts do not belong to the regular cadre of thié
laboratory/CSIR. These are specific appoimtmemts from time fm
time depending upon the requirements of the specific project
inobs purely on contractual and temporary basis on usual terms
and conditions. Furtherg mere sponsoring the names by the
Emmplaymenf Exchange and selection by the Selection Commitiee

do not confer any right/claim on  the a@plicant for a

regular/permanent poétn It depends wupon the terms and

conditions of the post and appointment which the applicant

understood very wall., Since he was appointed on contractual
bhasis against the projects on consolidated pay the queatimn>

of giving him a regular pay scale does not arise as the pay

scales are prescribed for regular employvees.

28, That with reference to the statements made in paragraph

9.10 of the application, the respondent begs to submit that

as  the applicant joined as Project Assistant from time to

time after proper understanding and acceptance of the terms

and conditions of the applointments, no cost may be allowed

to the applicant and the application may be dismissed with

costs and compensation.
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26, That in response to the statements made in paragraph &

L df the application, the respondent begs to state that in view
-of the clarification given in the foregoing paragraphs and in
S view of the fact that the applicant is not a regular employse

of this laboratory, the case of the applicant thereby does

ndt~  fa1iA within the jurisdiction of the Central

7 Administrative Tribunal Act 1985. The Hon'ble Tribunal may

?&inﬁly dismisst the application with costs and compensation.

: E?ﬁll;That in response to the statements made in paragraph 7

W,df the application, the respondents have no comments.

:;'2E54 #hat mith reference to the statements made in paragraph
;QJliéfgtHe applit#tion, the respondent begs to state that the
'égﬁvi#e. -of the appli;antfcannmt bhe regularised as per the
..ﬁgqyiéiaﬁxmf MANAS (Merit % Normal Assessment SChemé) hecause
\_ﬁbeiééplﬁcant'haé heverlerked at any point contifhuously for

.,-£ﬁﬁéé._yéérs or more., Thig E;heme was a@plicable to those

,jéﬁéjééé'_éssiatanté who were engéged prior to 1981 and the

~applicén%"Mé§'engaged in the year 1983, alsa in view of the

Cla@seg of the appointments/engagements which the applicant

was fufly awars that those were temporary and contractual
‘_appointment which mmuld-not confer any right on him, .either
Cimplicit or explicit, for any regular -post in this

- laboratory/CSIR.. It.maé an1y after proper understanding and

v
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acceptance af the clauses/terms % conditions of the
appointments, the applicant joined_ duty. He cannat bhe
appointed as Jjunior Scientific Assistant/Junior Technical
Assistant as he was nob holding any identical post. Hence the

claim of the applicant is not tenmable in the Hon'ble Tribunal

and iz liable to be dismissed with costs and compensation.

29 . That with reference to the statements made 1in péragraph
8.7 af the application, the respondent begs to state that the
applicant cannot be given regular pay scale of Rs.l400-23007~-
with restraspgctive effact because of the facts mentioned in

the foregoing paragraphs and in para i3 above.

S0 - That with regard to the statements made in paragraphs
©.% and 8.4 of the application, the respondent begs to pray
that no relisaf and cost is permissible as per rules. As  such

the application may be rejected.

1. That with response to the statements made in paragraph
% of the application, the respondent begs to state that as
already stated in para 2 above and in the foregoing

paragraphs, the applicant was given appointment/engagement
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purely on contractual from time to time in different spells
as per the reguirements of the project works. The appcinthent
letters are very clear evidence that those

appointments/engagements | were conditional and would not

confirm any 'right on | the applicant for any Pegulér

appointment in this laboratory/CSIR. The applicant is not a

regular employees of CE8IR temporary or otherwise. After clear

Cand  proper understanding and acceptance of the terms and

conditions of the appointment/engagement the applicant joined
duty from time to time. Moreover regularisation 1is not
applicable to him as per the provision of MANAS (Merit '&
Normalw Azsessment Schems) which was elaborately stated in
para 15 above. It has already been stated by the respdndent

tn the Hon‘ble Tribunal that the services of such Project

 Assistants are not terminated as yet and further engagements

have been kept in abeyance as the cases are sub~jqdicedn So
far the economic condition of the applicant is concerned, the
applicant ~ himself is to be blamed becaﬁﬁe he was well awsars
of the fact that the appointments from time to time were
purely on contractual basis and cannot be regularised. The
was free to seek employment elsewhere and .if he could not get'
an employmen% elesewhere it is the lapses on the part of the
applicant. Instead he is putting undue pressure on  the

responmdent  for regulalrisation of his service. As such  for
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his economic instability the respondents are not reaponsible
and in view of the circumstances the prayer of the applicant
may summarily be rejected and dismissed with costs and !

compenstation.

C;%;Q/%ﬂkawéiijﬂr

' )

Lonf‘??: frr B habcr“v
Re(i’:ama\..ws 008 (Reod™

VERIFICATION

I, Shri P P Bhattacharjee, Controller of Administration
of Regional Research Laboratory, Jorhat—%BSOOéy do  hereby
declare that the atateﬁents made in this Written-Statement
are true to my knowledge derived from the records of the

Case.

I sign this verification on this lst day of Ju}%@ 1995,

at Jorhat.

/% Aallas ,AW |
W{‘)@mfjé\ﬁ?“':&,
\}
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Counc:1 of Scientifia & Jnfu~tr3a3 Rerearch /g . . \
( eatifia & Infuetr ) ey = A 78
Noo RLJ-9(59)-Eatt/79 Da%e 1= 2263083
From:

The Director,
RRL, Jorhate.

Shri Poresh Kolita
Komar Mati Gaon,
¥.,0, ¥out Geen,
Jorhat,

‘Disto ~ Sibsagare

e e ———-

SURe~ Appointaent co  Project aAssistants

Dear Sir,
I am dirca;ic 4~ infcrm yon that the Diroector, RRL, Jorhat has

been pleased to0 approve you appointment as_ Project Assistant

"

o a consolidated pey of Ps._ 500/ Pollo _ (Rupess__Five hundrod only)
2or a period of 6(six) menths from the date of joln-‘
lngo

that. this offer <will not confer ev £isht on you for any regular

{

N

|

?

]

|
' . s . . . - . 5
The_appozntment is terminable without notice and cn clegr undersvending '
) N
appointment in this laboratory aficr thz eforesgid peried. j

If you are willing %o cocep® the rcppointment on these terms and

= ———

conditions, you aro r:ducsted 4o wipex’ for duty in this laboratory .
imnediatoly.
i
The appointment is mede subjec% te Yours feithfully,
production of Medical Certificate from the
District Heslth Qfficer, Sibsagar, Jorhat <S§§Z;
in the prescribed form (copy enclosed)e ;o

mmmmm mcsﬁ.

-
Copy to :—. o
1. Accomts Cecticn. mhe expenditure is to be !
2. Bill Seclion.. dobited from the Proizcteeceescesccsccos |
\Je Personal File. ’ "Seismic Survelliance (Thrusjarea)™ -
4, Employver, if any A
Dre M.M. Saikia f 7/
Head,

Geoscience Division,
RoKels ’ Jorhat,

4

ADUINISP?iiEZE}OFFICER.
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' No.7(7)-E (C‘oord)/?} ‘ RS & 05;0'; ":3}. i\'a.l?

‘) . .
\4' Goverment of Indla TR AR
: ; RELE ' ¥ila/ 0 Lo
Ministry of Finance Shil6/Date.....\&
g’\ .s “\‘.)

Depariment of Expenditu

New Dezh}"?&m 3rd May, 1993

\ A e C\\)\O e

FFICE MEMQRANDUM

: ~ df Nt
Subject : - Economy in administrative expenditdre of the Government . .. .~ A e ,-4'.':, ".:"‘6')ir‘

" Ban on creation of posts/filling up of vacancies . --v s - o v C¥onae SEnt Syt e gy il

" Guidelines for processing of cases.. T T PRI T T RN L aent baded iz $ a0t
Tbe undersigned is directed to refer to this Ministry's OM.No. F.7(1)-E.Coord/84 dated the20th June, 1984 as amended from time to
 time on the subject indicated above and (o state that {nstructions already exist for ban on creation/filling up of posts and the pfoocdum for,
relaxation thereof in exceptional circumstances, Some doubts which arose in this regard were also clarified from time.to time. Further:
clarifications are, however, being sought by various Ministries/Deparuments ciC. regarding the following two points, The matter has been

considered in this Ministry and the correct position is clarified below against each point— M e m———
JPOINTS 30,7 5w 0T T o CLARIFICATIONS v vy 5t
(8 Whenever higher leyel posts are * “Yes, whencver- higher' level . posts are: abolished, it will,be. necessary “to  abolish
abolished, whether, junior level, " pecsonal/supporting staff of that higher level post(s) simultaneously, In addition (o such
posts are also 1o be abolished as & abolition, it will also be desirable to have a work study conducted to'dcmminc what other
consequence thereof, restructuring and abolltion of lower ievel posts would be required as aresult of abolition of the

higher post(s). RS ARSD0 RS

®) If a post is vacant or held in . Ifapostis held in abcyance of remains unfilled for a period of one year or moxe, it would be
abeyance for some time, whetber decmed 10 be abolished. Integrated Finance of each Ministry/Department ‘may monitor
the postcanbefileduporrevived, abolition of such posts and ensure that abolition orders are Issued within onc month of the post
as e case ,may be, by the .. remaining unfilled/beld in abeyance for the period of one year. If the post is required

administrative DeptvMinistry. subsequently, the prescribed procedure for creation of new pasts will have to be followed, i.e.
. . as briefly set out below:— : pnovnln el
PLAN POSTS S T L e
. H BEYE FR A A AR A S 4
GROUP 'A' POSTS Approval of Finance Minister will be required. o

,'C' & 'D' POSTS - May be created with the approval of Secretary éf .gi:e g@xn{qésugﬁvc hrl"ig:isuy/DCpamncnt
provided:— it S g yo Y ' ’
. T (i) ‘The expenditure on establishment is within 10% of tbe project cost;
_ "o 7T (i) The posts 1o be created are in conformity with the prescribed norms; and
B A 1)) Group'A‘post(s),ifnocessary.havebeenapprovedbymeFmanchmistcr.
NON-PLANPOSTS .. -~ . . . . | RS o |
() GROUP 'A’ POSTS OF AND “"May be created with the approval of Cabinet af ¢, obtaining .{he approval of Finan
| ‘\(‘5 ABOVE THE LEVEL OF Minister. =~~~ ¢ v o ™ e e e
y JOINT SECRETARIES (Rs. R P T
l 5900-6700) et |
() GROUP 'A' POSTS BELOW  May be areated with the approval of Finance Minister.

4 - :
\u THE LEVEL . OF. JOINT .. . , Plan i :
SECRETARY AND GROUP Creation/filling up of posts both Plan and Non-Plan is to be done after the posts w@dx have

B','C' & 'D' POSTS. been found sgrplus as a result of revicw, lbavc been abolished.

Foc creationof Noﬁ-Plan‘postS matching savings are ruquimd. which should be by surrender o:
posts in the same group or of posts in the immediate line of promotion. .
,%tsitv. . .. Postswhichare found justified on the basis of workload and functional justification can onl)
. . . et . . PN < > ! * . , . .
| be created. Srfy S({_ Vs |
2. All Ministries and Deparunents arc requested to kindly note the above clarifications for strict compliance, particularly in view ©
the nced for ad_0pu'ng austerity measures for containing Government expenditure in the present economic scenario, They may also issus
fnsuuctions to their auached and subordinale offices (including U.T. Admn.) and monitor compliance. .4\.1}onon‘x?us Bodics under the
control of Ministries/Departinents may also be asked to follow these clarifications mutatis mutandis... ..., ’
.o "]”lf R I a: ¢ ¢ . ot » IR ELIN - L
A L E (Ko
e R I N R LS

Wy - - JointS

i B et O b

- 3. 1} lindi version is enclosed.

‘2

T -

All Ministries/Departments to the Government of India, ete. etc. (as per standard disuiim_lion list). t,
AllF.A,, (by name). - et b
[ RN

) T oAy
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MERIT AND NORMAL ASSESSMENT SCHEME

Annexure 7.6.1(A)

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
Rafi Marg.

0.16(150)/68-E.II(Pt.II) New Delhi-1,the 13th Jar., 1981

-——— = )

rot:
Chief (Administration) -
Council of Scientific & Industrial Research

[0 .
!
The Directors/Heads of all the National
Laboratories/Institutes/Research Associations.
subject @ Report of the Commitiee constituted to look into
the question of linking of the technical
assistance programmes with overaill plans and
resources and absorption of staff employed in
externally funded projegis/schemes.
Sir,

1 am directed to invite your %ind attention to this
offica lotter No.4a/3718-CTE dated 8.6 1979 regarding  the
constitution of a Committee Lo Jook into the gquestion of
1imking of the technical assistanee programmes with overoall
plans and resources and absorption of staff employed in
externally funded projacts/schemes and to state that the
Report of the Commitlee wWas placed for eonsideration of the
Governing Body at its meetifng held on 36.9.1980.

The Governing Bedy has approved of the report of the
Committee subject to certain modifications as proposed by the
Director-General, SIR. The salient features of Governing
Body's decision are reproduced below: -

1. The sponsored projects / Schemes under different
categories should be accepted / undertaken on &
selective basis 1i.e.(i) these should be in
consonance with the approved objectives, goals
and charter of the Laboratory / Institute; (il) be
in the arecas / fields of the regular activities of
the Institute; (iii) form part of the total plans
of the Laboratory; (iv) be included in the Annual
/ Five Year Plan of the Institute; and (v) be of
a major benefit to the country.

2. The projects should not serwve merely as data bases
for more advanced eountriss or previde a ~hance
for dumping ohsolete [lonts technaleny in India

T e . - —
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MEQIT AND NORMAL ASSESSMENT SCHEME

and retard our growth. These should not also beome
a tool of diverting the Institute away from its

approved priorities by lure of equipment etc.Where
equipment is capital intensive, one snould

normally not look for the acquisition of such

‘equipment through sponsored schemes, but C.S.I.R.

should take up the responsibility for this. There

could be special situations where there are clear
advantages of using a Scheme for this purpose.

Such Projects / Schemes should first be cleared by ~

the Research Advisory Council of the concerned

" Laboratory / Institute from the viewpoint of

scientific merit / national relevance.
Thereafter, these would be discussed with CSIR
Headquarters, the nodal point for such discussions
being the Planning Division. After the projects
schemes are cleared by the CSIR, the same: would be
placed before the Executive Committee of the
concerned Laboratory for approval.

The work relating to these pojects should, as far
as possible, be managed with the regular staff
instead of making them a vehicle for additional
manpowver. The Laboratories / Institutes should
themselves have inherent capability to provide

the major inputs for infrastructure to take on the
sponsored schemes and the incremental staff should
be minimal. While planning to take up sponsored

.schemes, adeguate thought should be given to

aspects relating to the building up of staff as
also for tapering it off when +the scheme gets
completed. :

The prescribed procedure, as applicable for

regular posts/staff, should be followed both for
creating additional posts and . recruiting

additional staff, if any, required for UNDP, PL-
480 and other Bilateral projects. It should be
ensured that while making recruitment for schemes

projectis posts, there should be no dilution of
quality. The staff recruited for such projects
will be treated as temporary CSIR staff.

In sponsored  projects, however, the
recruitment should be on behalf of the sponsor for
a fixnd period for the duration of Scheme only and
it ahonld  be ne made clear  in the appointment
lesL et uf  the candidoate bLatiides stipulating
Lhereln  that the appolintment is - not a  CS5IR
appointment, temporary or otherwise, and does not
entitle the incumbent to any claim, implicit or
explicit. on any CSIR post.

52
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{
]
1
l
{

For time bound sponsored projects to start
within 6 months of the agreement, the Labs.
Instis. would be avthorised to make adhoc
appointments '~ to various posts .- through local
Selection Committees, without, however. diluting
the qualifications and other prescribed standards

The regular staff applying for the posts 1in

|
f such sponsored project, if selected, could
. function in that pousition, which may be higher,
: but purely temporarily, and revert to their
substantive (regular) post on completion of +the
. project.
t 6. The staff recruited for schemes by following the

prescribed recruitment procedure, should not be
required to undergo this procedure afresh for
their appointment / absorption on regular side in
identical posts. On such absorption their scheme
service will be taken into account for purposes of
entitlement +to various service benefits in OCSIR
such as Leave, Study Leave etc.

7. The staff earlier appointed in the sponsored
projects / schemes, FL-48@ schemes etc., who have
since been absorbed on the regular side in the
same Lab. / Instt. in which the scheme was under
operation, will be entitled to count their service

e ———_ b . ———— s o

d ' rendered under the scheme in an identical post for -

purpose of assessment for promotion to the " next
higher grade. The advantage of assessment on this
basis . will, however, be available with effect
from 1.10:.198¢ or the date of completing the
prescribed number of gqualifving years for
assessment, whichever is later.

The existing persons who have rendered three years
‘continuous service in a scheme should be absorbed
either against existing regular vacancies in
identical posts or by creating additional posts
(by follolwing prescribed procedure) if +the work
load in the Laboratory / Institute so demands.
The. supernumerary posts could be created to
absorb the staff employed in such projects /
schemes, initially being a one time effort only.
The Laboratories / Institutes should not recruit

{

1 further staff until all such staff is absorbed.

i

i 9 The grant made for such projects should be treated
, as an adhoc grant to the Institute and the same
', should ' clearly figure in the overall “Jncome -

1

f Expenditure” and “"Assets - Liabilities" statements
of the Institute.

1
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109. More opportunitieés should be given to younger ) .
Scientists to visit abroad..-for training etc.in the :
scheme sponsored by U.N.D.P. etc. R

ps

A copy of the re

port of the Committee is enciosed for
your inf

ormation, guidance and necessary action. v

The earlier guidelines regarding the appointment :
(including service conditions) of

staff for scheme / projects
sponsored / financed by non-CSIR bodies (both Indian and
Foreign) and taken up at the Laboratories / Institutes, which
are not in accord with the

above decisions, will stand
superseded to the extent indicated in the above Paras.

Yours faithfully,

ca S e

Sd/-
( C.L. Malhotra )
Under Secretary. .
Copy to: . .
. . i
1. The Sr.Finance and Accounts Officers / Finance and , i
Accounts Officers of all the National ;

Laboratories /

Institutes / CSIR Headquarters (including CSIR Complex).

2. The Diréctors / Heads of all the transferred
Laboratories v Institutes / Research Associations for
information.

3. All the Divisions / Sections at, CSIR Headquarters / f
CSIR Complex. !

. - . . B ]

4. P.S. to DGSIR. ‘ [

5 Cﬁief (Finance).

6. Chief (Planning).

7. Chief (Administration). : {

8.  D.S.(E). '

: !

g. Dy. Chief (Finance). f

Sd/-

Under Secretary.

e e -
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BEFORE 'I'HE CENTRAL ADMINISTRATIVE TRI BUNAL
GUWAHATI BENCH

0.A, No, 17 of 1995

Shri PQresh Kalita
- Vs =

,Uﬁion of India & Ors,

REJOINDER TO THE WRLTTEN STATEMENT ON BEHALF OF THE
| APPLICANT.

The applicant begs to state as follows :

1. - That'tﬁe appiicant has gone through the

copy of the written statement and has uhderstood the

contents thereof., Save and except the statements RAYS

Whiéh are specifically aamifted.hereinbelOW, other |

statements made in the written statement‘are categorically
. . ¢ 13 . denied. Further the statements which are not bome on

. . recotds are also denied,

24 : That with regard to the statemenfs made in
péragraphs 2,3,4 and 5 of the written statements, the
applicant does not admit anyfhing contrary to the

" relevant recqrds.# While reiterating and reaffirming
the sfatements made in the O.A., the applicant states
that the action of the respondents is unbecoming of a

. model emp loyer and contrary to their own scheme.

s

» '3. ' That with regard to the statements made in

5Cz paragraph 6 of the W.S., the applicaat denies that the
&% recruitment has been banned since 1983, Annexure-B

I”l”[q to the W.S. refers .to a letter of Government of India

Contd.. .P/2.
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dated 3.5.93 and there is no indicatton that a

‘total ban has been imposed in recruitment, Had this
. | |
 been the correct position, there would not have been

' any recruitment in any department. It did not emphasi se

that'since 1983 numerous.recruitments have been made
through out the country in all the departments. The
C.8.1.Rs cannot make any exception to suit their own
penposé so as to defeat the jusflcause of the applicant.
It is really unfortunate that not to speak of regularising
the services of the agplicant; he has beén depriVed’from,
the contractual engagement also merely because he has
approached this Hoq‘ble Tribunal seeking extension of
its protective hands over him. Such malafide and
arbitrary action on the part of the respondents is
unbecoming of a model employer and contrary té the

principles'laid down by the Apex Court and variour

other courts.

4. That with regard to the statements made in
paragraph 7 to 10 of the W.S. while denying the conten-
tions made therein, the applicant reiterates and reaffi:ms

fhe statements made in the O.A.. ' .

5¢ That with regard to the statements made in

‘paragraph 11 of the W.S., the applicant categorically

denies the contentions made by the respondents. The -
C.S.I.R., being under the Ministry of Science and
Technology, the respondemts cannot absolve their

responsibilities of upholding the rules, regulations

Contd.e.P/3.
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of the Central Government. The respondents have made
a false statement regarding the applicabiliéy of the
,Scheme 'MANAS', The respondents have misrepresented
in making statement that the Project Assistants who were
- appointed prior to 1981 and have rendered three years
or more continuous service would ge considered for
regularisation. ; but since the applicant was appointed
on 30,3,83, the said scheme is not appiicable to him,
In this connection the appiicgnt begs to state that .
that the said scheme is effective as on date and the same
 was revised as on date which ’will be amply evident from
Annexure-A to this rejoinder. It may not be out of
place to mentiofx here that pursuant to a discussion held
on 20.8.,94 between the D.G., C.S.I.R. and Scientific
Workers Association, amongst others on the subject of
uContractual Workers”, the following agreement was

| recorded -

"With regard to the point raised by S.W. A,
regarding the benefits of confirmation to
the WS, it was clarified

_ to them that necessary instructions on the
subjeét were circulated to the Labs/Instts

in May 1991, D.G, CSIR advised the representa-
tives to bring Egﬁs notice iny case their
instructions are not being followed by any

of the Labs/Ingtts,"

The applicant craves the leave of this on'ble Tribunal
* for a direction to the respondents for prodction of

- the said instructions of May 1991 by the respondents,

Contd...«P/ 4.
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Copies of the Scheme 'MANAS' and letter
'dated.}8.1.95'conveying the above minutes

are annexed heiewith as ANNEXURES-.A & B

respectively.

é. " That with regard to the statements made in
paragraph'lé of the W.S., while denying the contentions
made therein, tﬁe apélicant reiterates and reaffirmms
the statements made in the O.A. In view of tﬁéir
non-continuance'in service and thefe beingtvacancieé‘

avallable, the respondents cannot deny the applican t

//the benefit of the said scheme 'MANAS'._

T That with regard to the statements made in

paragraph 13 of the W.S. the appli cant |categorically
denies the contentions made therein, It is admitted

by the respondents that there are availabie posts, ‘They
have gone to{thebextent of saying that the applicat has
given a false statement regarding the iegularisation of
the‘Préject Aséistant. In thisacdnnecticn, the applicant
reiterates and reaffirms the statements|made in
paragraph 4.15 of the ¥x®. O.A. and the regponddnts are
called upon toe substantiate their claim, that the

applicant has made a false statement,

8, That with regard to the statements made in
. o . : regarding
paragraph 14 of the W.S., the applicanmt| states/xkxx Shri

" Prabin Kumar Phukan, Project Assistant therex is
‘hostile discrimination and violation of|Articles 14 and 16

of the Cbnstitﬁtion of India, Because of the highhandedness

Contd.. QP/SQ
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and partisan attitude of the r=spondents, he was sent

for the training efen by showing him as a Bealing Assistant

He has been continued in his service un like the unfor-

tunate applicat;t whigr who because of the filing of the

inétant O0.A. has been discontinued, It is rex a questic:n
of nof any principle being followed by the respondents
but a question of favouritism and nepotism.%he sald
Phukan does not possess any special qualification soO

as to bestow with the benefit as has baeen given to him,

9, That with regard to the statements made in
paragrsphs 15, 16 ad 17 of the W.S., while denying
the contentions made therein, the applicant begs to
state that his service has not been extended unlike
others who are similarly circumstanced like that of the
avplicant but have been given the extension of service.

This shows the malafide on the part of the reaspondents.

10, That with regard to the statements made in

" paragraph 18 of the ¥X. W.S., the applicant begs to

state that mxd@kmax artificial break given by the
respondents towards continuous service of the applicant
are xmimx required to be ignored and the services of
the applicant is required to be reqularised under the

scheme mentioned above,

11, That with regard to the statements made in
paragraphs 20 to 25 while denying the contentions made
therein the applicant reiterates and reaffirms the

statements made in the 0.A.

Contd, . oP/G.
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12, That with regard to the statements made in
paragraphs 26 t 29 of the W.S., the applicant reiterates
and reaffimms the statements made hereinabove, It is stated
that tﬁe claim of the applicant is requ.ired to be granted
by the Hon'ble‘ Tribunal, - ' ‘

13, | That with regard to the statements made in
'paragrap,h 31 of the W.S., the applicant states that
the respondents inst2ad of becoming a model employer
have depicted unfair labour practice of which the
applican)t has been made a victimms, For the purpose of
reqularisation of his service under. the scheme, the
artificial breaks are required to Se ignoied and -
appropriate directi.c“)n-b be issued to the respondents

for regularisation of the applicant's service with all'

consequential benefits. - -

14, That the applicant begs to state that although
the services of the applicant hage not been extended

_ been
which the respondents have all along ku¥# extending

to other similarly circumstanced employees.

In this connection documents pertaining to

extension granted to others are annexed as ANNEXURES-C,D

&E

The applicant further begs to state that
when .the respondents speak of ban on recruitment and

have discontinued the services of the epplicant for

' his action in spproaching this Hon'ble Tribunal, the

respondent No, 3 on the other hand appointed other

Contde..e oP/7o
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persons to similar post like that of the. post

previously held by the applicant. Such appointment

has been made surreptiously. As per the allegations

~ made, the said persons have been appointed by way of

a farcleal interview held at Salt Lake City, Calcutta
in the residence of the respondent No, 3. The applicant
states that if such appointments can be made there is

no fearthly reason as to why his services could not

* be extended, It leaves no manner of doubt that the

applicant has been made a victim of the circumstan ces
and therespondents have taken it to be a crime for
his coming x@ under the protective umbrella of this

Hon'ble Tribunal.

In this connection, the applicant begs to
annex -the documents pertaining to the said
appointments and the same are marked as

ANNEXURES-F,F1, G, Gl and H, H1,

15, That under the facts and clrcumstances,

the instant O.A. deserves toO be allowed with cost.

Verificationeeeose
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VERIFLCATION

-

I, Shii Poresh Kalita, the apphcant in O.A.
No. 17 of 1995, do hereby solemnly affirm and verify that

the s’catements made in the accompanying rejoinder are

true to my knowledge and I have not suppressed any

material facts.

mad I siogn this verification on this the

day of Novembex 1995.
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No.16(1%0) /63-5.T1{Pt.11} Hoew ‘Deihi-1,the 13tn Jan., 1931

From: -
Chief (Administration)
Courncil of Scientific & Industrial Fesearch

The Direccors/Heads of all the National
Laboratories/Institutes/Research Asscciations.

Subject : Report of the Committee constituted tc look into
the question of linking of the technical
assistance programmes with overall plans and
resources and absorption of staff employed 1n
extecnally funded projects/schemes.

Sir,

I am directed to invite ycur kind attention teo this
office ' letter No0.4/3/78-CTE dated 8.6.1979 regarding the '
constitution of a Committee to lock into th. aquestion of
linking of the technical assistance programne. with overall
ilans and rescurces and absorption of staff employed " in
externally funded projects/schemes and to state that the
Report of the Committee was placed for. consideration of the
Governing Body at its meeting held on 30.9.1980.

The Governing Body has approved of the report of the
Committee subject to certain modifications as proposed by the’
Director-General, SIR. The salient features of Governing
Body's decision are reproduced below:-

1. The sponsored projects / Schemes under different
categories should be accepted ;/ undertaken on .a
selective basis i.e. (1) -these should be in
consonance with the approved objectives, goals
and charter of the Labora!:ry / Institute;: (iil be
in the areas / fields of the reqular activities of
the Institute; (iii) form part of the total plans
of the Laboratory; (iv) be included in the Annual
/ Five Year Plan of .the Institute; and (v) be of
a major benefit to the country.

2. The projects should not serve merely as data bases -
-for more advanced countries or provide a chance
for dumping obsolete plants / technology in 1Ind:a
and .retard our growth. These should not also

100
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’ . become a tool of diverting the Inntitute avaey lLrom
equipment  ete,

‘1ts approved priorities by lure of

. where equipaont is  capital inter.ove, s
- ' ahould normally net loor for the
Al such equipset through sponsored . cheme
c-4.1.F. should tare up the responsibility fol
this. Thern +ould be special situation: <hore
there are ~lear advantages of using a sche e tor

this purposc.

RS AT
tut

3. Such Projects / Scheras should first ke cCleared by
the Research Advisory Council of. the conceried
laboratory '/ Institute f[ron the viewpoint f
scientific merit / national relevance.
Thereafter, these would be discussed with CULIR
Headquarters, the nodal point for such discussions
being the Planning Division. After the projects /
schemes are cleared by the CSIR, the same would be
placed before the Executive Committee of the
concerned Laboratory for approval.

.- The work relating %o these projects should. as
far as pcssible, be managed with the reguiar
staff instead of mnaking them a vehicle Lot
additional manpower. The Laboratories
Institutes shbould themselves have inheroent
capability to provide the major inputs for
infrastructure to taks on +the sponscored schemes
and the incremental staff should be minimal.
while planning to take up sponsored schemes,
adequate thought should be given to aspects
relating to the building up ot staff as alse tor
tapering it off when the scheame gets completed.

5. The prescribed procedure, as applicable for
regular posts/staff, should be followed both for
creatinfg additional posts and recruiting .
addit: —2al staff, if any, required for UNDP, PL-
480 and other Bilateral projects. It should be
ensured that while making recruitment for schermes
/ projects posts, there should be no dilution of
quality. The staff recruited for such projects
will be treated.as temporary CSIR staff.

i In sponsored  projects, however . the

. recruitment should be on behalf of the spon.ur for

{ a fixed period for the duration of Scheme only an

! it should be so made clear in the appointment

o - letter of the candidate besides stipulating

’ , / therein that the appointment is not 2 CSIR

i appointment, temporary or otherwise, and does not

g entitle the incumbent to any claim, implicit or

’ explicit, on any CSIR post.

SO Coh g PITOT

— 0 , 101 '
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TOWARDS A NEW ADMINISTRATIVE CULTURE -~ MANAS - %

-, -

for time wound sponsored projects to  shart
withirn 6 months of the agreement, the Labs. /[
Instts. would be authorised to make  adhoc
appointments to various posts through local
Selection Committees, without, however, diluting
the qualifications and other prescrined stancdards.

The regular staff applying for the postz ir
such sponsored project, if selected, could
function in that position, which may be higher,
but purely temporarily, and revert to their
substantive (regular) post on completion of the
project. .

The stafi recruited for schemes by following the
prescribad recruitment procedure, should ndt be
required to undergo this procedure afresh for
their appointment / absorption on regular side in
identicai posts. On such absorption their schene
service will be taken into account for purposes of
entitlement to various service benefits in CSIR
such as Leave, Study Leave etc.

The staff earlier appointed in the sponsored
projects / schemes, PL-480 schenes etc., who have
since hzan absorbed on the regular side n the
same Lab. / Instt. in which the scheme was under
operation, will be entitled to count their service
rendered under the scheme in an identical post for
purpose of assessment for promotion to the next
higher grade. The advantage of assessment on this
basis will, "~ however, be available with effect
from 1.10.1980 or the date of completing the
prescribed number - of qualifying - years for
assessment, whichever is later.

" The existing persons who have rendered three years

gpntinuous service in a scheme should be "absorbed
either against_ existing "Treqular _vacancies _ in
identical posts or by creating__additional _posts
{by foilowing prescribed procedurec) if the work
load in <the Laboratory / Institute so demands.
The supernumerary posts could be created to
absorb the staff employed in such projects .
/8schenes, initially being a ore time effort
only. The Laboratories / Institutes should not
recruit © further staff until all
such staff is absorbed.

The grant made for such projects should be treated
ags an adhoc grant to the Institute and the same
shquld clearly figure in the overall *"Income -~
Expenditure” and "Assets - Liabilities" statements
of the Institute.
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TCWARDS A NEW ADMINISTRATIVE CULTURE ~ MANAS

10. More opportunities shouid be give:n to  ynunger:
Scientists to visit abroad for training etc.in the
scheme sponsored by U.N.D.P. elcC.

A copy of the report cf the Committee is enclosed [for

your information, guidance and necessary action.

The earlier guidelires regarding the appointment
(including service conditionz) of staff for schemes/prejects
sponsored [ financed by non-CSIR hodies (both Indian and
Foreign) and taken up at the taboratcries / Institutes, which
are not in accord with the above decisions, will stand
superseded to the extent indicated in the above paras.

Yours faithfully,
sd/-

( C.L. Malhotra )
Under Secretary.

Copy to:

1. The Sr.Finance and Accounts Officers / Firnance and

- . . { . .
Accounts Oificers'ef a2l the Naticnal Laboratories /[

Institutes ; CSIR Headguarters (including CSIR Complex; .

2. The Directors |/ Heads of all the transferred
Laboratories - / Institutes / Research Associations for
information.

3. All the Divisions / Sections at CSIR Headgquarters /
CSIR Complex. :

4. . P.S. to DGSIR.

5. Chief (Finance))

6. chief (Planning).

7. Chief (Administration).

8. D.S. (E).

9. Dy. Chief (Finance).

tsd/-
Under Secretary.
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Decr Celleagues, |
t ‘ . ) , e - . - e ." s z
1 am sending herewitn & copy gazh of tne 10lloaiig gocuments i~ -
' ) I
- Te Record note of discussions neld betnesd LG ahé Shna representatives
on 28.9.94.
2. Letter No.GS/DG-CSIR/9L/61 Gt.19.10.04L about enomelies/defects in
' tne Promotion Folicy, MANAS irom GS, Swh to Frof ¢, %k, Joshi, LG.
3o Letter No.GS/JS(A)—CSZE/gb/6O Gt.17.10.S4 irem Lr 3.V, Pegdi, GE,
Swhi to JS, CSEIR. :
T4, Six CSIR circulars &s Getalled Deiow i-
: R il
No, & Date ' Subject ‘
4,1 417(66)/94~EPS ’ Merit Fromotion kept in abeyanie

-

oW

Tele) bt [QIENN X TE
RCISIEELE {

29.9.94 under revised FANAS effective 1.4.92

a0

P

N N
9.3“"9:35 | _ _ ‘ Contes..

v

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE
Mahsatma Gandhi Marg, PostBox No 89, Lucknow-226 001 U.P. (india)
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CSIR SCIENTIFIC WORKERS' ASSOCIATION

(Registered Undor Trade Unlon Act 1926 Registration No. 1664 Dt 13-4-71)
{ ITRC BRANCH ) . '

!
v %
"‘;}f' I\JC)..'.....'..' Date.'l l.C'C.l?.‘l.ltlll.'Oi‘ l;
residen! } :
: Ly [
— - (— ———— i :
ecretary | ¥
| L ;
. : . _ o : 'y F f
Loz 170130)/A)B7-E-11 Betefit of subscripticn of Scient i
Dt, %0.9.94 Societies extended to Group 111 st27f. :
. . .
4,3 Dt.6.10.94 DirectorSrequested to meet employee's
representatives freguently & to give
cllice sbace notice boerd as facilitie
to the extent possible. o :
LoL  17(625) /94178 Dedwctlion oi tiweshold in Qr%up 121(2) ¢
Dt.12.10.94 to 111(3) frox 65 to b0. 1 f
4,5 -co- _ Computing @ ;erioc spent on de;utetion|
' for cetermining the eligibility ior o
assesszent, ‘ i ok
P e . | | ok
L. 17(67)/9L-FF5 Grant of srecial casual lesve to office|
bearers o’ CS;H-ShA/Feéeratiﬁn :
: ;
- . . . . | [ l
5. Summary of Froposals for Vth Pav Commission submitted Dy Swh, g

The above documents are beipg sent to you by me on behalf of the
General Secretary. 1 request yOGLkindly acknowledge receipt of the
same and bring the contents to the knowledge of your members. 1 also
request you kindly tc send your views on the revised MANAS to Lr B,V,
Reddy, General Secretary of S#A ot “iz address.

with kind regards, %

Yours sincerg,y3

( S,N. AGARwWAL
CEC Member

e ———

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE
Malhatma Gandhi Marg, Post Box No 80, Lucknow-226 001 U. P. (India)
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o the b wlreed Coontma L polioy (RS
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v Lhe countrys
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{ e Goser et e ward thint we brave  had

torm oas o coud bl the Lear () wuor b of o eaentisto.
Touday Lhie caritn auas of the miset ot Lhe Labt. e porng  up
and  Llic LU;“ ydence of the ustd 1 ue WL oanct CcapInu. DG,
CoIfe alaeoe yaformed that & jrece plans. (NI enternal cawvh

G, cror e Jastoyear 1.0. 0% tsh our

10w whach wat e Yo
toutal Ludgeol, has Lo reaclhs QW4 LY the end this century and
g owr bedt tu atheve thay s

ever yone o ot ur hao to put
Ltargoet.
"l'rL'. (G mentavnay {hatl the (e Lle e oe M ster ;

CYRTS] frrewvrdent, CHLE hans nov & very ppocriave e Gus 0N

abhout  Uhe ho cvemetle of COYIi. I hae addreoss 1o tho |

recently held arnnal  sess10n aof the peeociated Chiamber of !

Lummmerce and Industry ot 1nd) & (NSSULHEM o the Hon'ble ]
_ Frime Mrmaster commended the rescarch work done by the '
% CSIR Labs. and wraeed Ahe idustry Lo invest an the KD and

adoptl the researcl done by our Laboratories ardd canverto it

1l commercl &l prupodltionq. Mo aleo prajocd CS1K  and '

gave Lthe lint ot CSIR techinaloaies to the Prime  Mmmster '

of Sirmgaepur durinu ths recent visit to that country and & ;

team trom Singapur is oxpected to vieit lndia 10 the near M

{uwturec fur dizcutaing the viabilaty of our techrnologies.

Similarly the Farliamentary Conmi ttee  On S’ also. f

done by the CH IR and  has

appreciated the aocd work beina
mudernisation

also made & recommendations for one time
grant of fie,. 00 Cror e,

DG, CSIK acoured the reprecentallves thet he
uanderstands the problemsc of the employees. He also '
i ctated that although all cuch problens have to be
: the Govt./CSIK rules.

o considered in the light cof
regulations and Eye-laws, bput he is cpmpletely opern 1o’

consider any preblems of the cmployees.

Wwith  the above OpREnNg romarte  the DG, CSIK
app:c«aled to the representatives not to consyder themselves
different from the CSIK communa ty éud appealed to them toO
help create & healthy environment conducive to yood result
and that we should not do anything Which brings down the

image of CSIR in public estimation.

T R A e b 1 -

above opening remarks of the DG,

the view that with proper

o motivation and good personnel policiEes, CSIR scientists
* could face any 1:ind of challenge. Thercafter, the 1
following points uf the agend& Were discussed. :

Responding to the
CSiR, Fresident, SWA also shared
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R Recognition of Swn. ' %"’.w o

‘N jroe Juda g, Pr e can nd alagl thiee PG, “"4«;

o doe) oy Veeued dn Uhe pavt thiry, Poegard, velenty 4y N

revearch & u(wwd(nuuvnt"urqnnxmatl(nn tanhol be claser{ied

as inductery” ealher for thoe puar POLe 0f Jodusterial Divpuwd e

AT & Or the 1r adoe U ons Net. HOW vt Wl though S S

Faodtorat ion ot (9O e ey ] vy gy, haw e ool Liecn {ormal l_y .

recogniived  nl per gy vdical draloques ar e being held wi ih
Lher reprocentat tven of Lheso Nueaoos oty ane ot Central loved
at  CHIK Hyro. <ot the Labr./Z71nut e, at local lovels,
This  would no doeubt mcan dofacto recegnition of these
Aesotiatione Ly LS.,

SWN roper Chentatyves olaloed that theyr demands 185
for recoagnition  {or the purpouse (he mnclusion ot their
representatives an the officia) Lomnsttees 1i)e Management

Council, Research Councal, etc. It was ¢clarified to them

thot thece bodr e are constituled ae fer provieionn of the
Byou-Lawe; and aG o auch any add) tj ONSmsdr 43 c et an in - the
cunstitution  of theese  Comna U eee Cane be done unly  after
elfccting the Changes 1 Lhe Byco-t aws wiil the approval of

thee competent oot baor 4 Y. hey wer ¢ rccur oy 1gly advised to

1nter act with the Coonm t tee alrcady conetituled unider gt e
Chadrmanehip of I . K.l Machelbar for modifycation in
Byoe-Laws of CSirs.

After dotailed discussione the DG. CSIRKR agreed to

.grant 15 days Special Cagual leave per year to SWA office
bearers\mﬁmmmri meelings and other

related warl:,

DG, CSIR also agreed, in principle, to their
request  for arant of Special Casual leave and TA/DA {or

the \isits of the Fresident and General Secretary of -

Cenira: SHN to ol! o Labis.vhenever S LONGIGer e necessary

for sol ving the protlens. However , they  wil) have to-
obtain the pricr epproval of the DG, CSIK for such visits. -
L3 L

On being informed that scme of the Directors are
nol meeting the SKkN representatives, DG. CSIRK assured that
he will again wrate to the Drrvctors mpresvang upon them
the meod to meet the enployees reprezenitatives (o discuss

their genuine problems and to provide the possible
facilities lije office, spsce, notice board etc. to the
extent possible. . —

Z. MANAS

. With regard to the demand of SWA {for withdrawal of
the revised MANAS effective from 1.4,1997 stating at the
stiggestions made by them have not beén incorporated in the
same, DG, CSIR made it Clear to the Frepresentatives that
since the present form of the Scheme has been evolved
mainly on the demand and with active participation of SWA

> -
=2 .
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. L T DU S SRR LUV T I WV LR P S L RS-
Cmauk GYTTTRVTOI O UG de e Ted dotain et sonr al bte two
me et Fnge vpecstall, convened o the poo poue v Leeping tn .
Vitw  alwu the fact that thor e haaw wlroedy been a  bachloy \
Ofasseoementle 0f the Jact two years from 1.4, 1990 (oo to g
L Lame tad oo g Lhe revianaane of the BIONAYS o 14 w:ll\

res Lhen Y E I IR XN FLEETRTE frovearar bl {o wi L h [N
vinprl et at s on, STEN LG fan Lot advavoed the
representatyver Fhal wey ohouald net drstoe b the oo alang

4

vyslom undenn, 1t g ':'Thm}\,(:u T TowIng propoer  procodar .
, [

ol e Truht of the above b bgr ound. DG, CSTI
yndicated thal Uhaw being a gener ol assuer of per sonne)
polrcy  dInvokrvitgg all the employcoes  of CHlts, he  wall
reguest the Ve LUIIK to concadea setting up an exlernal
Committee headed by an emi nent  person assg steu by Qa

e .
\runrultxng firm _ bnown {our e 1vortx"h in_ human  resource
de\elopment ) and per Jonnel policy.  The Commy tt_q_c‘ may: \b
reguested to g) \.c th r e tmm-vnu‘\t)(uu v thian L5 Lo mne
months.  lToputy Could be provided (o (L8 Conmnitlen © by altd
conc erned. SWNY repr ec ~entativees statod fhat they will study
e 4,\.4)9(.::(“):.’5 enlidd xnumat( Lhear 1 aclyon. However R ‘
shurt=term  sulutirona  they wanted the u_iz_ibi‘;‘.dr awal  of  tho
provision of AMAIC beid ng _the qnly wratoraa for gl{qx bx l 1ty
{Lgr } Tmirat g promc:txunc aug _*E\tl(.)l\n]_lbctlc"ll‘ o= the Al (‘.l\ by

a Conmittee to avoid wide variationa 1 tht«* gr u(hng_..
- - . v T T )

Afier decleiled discussions., LG, CEIR was of the
view that since these form the components of the PMANAS )
approved by the Presidcnt,'CSIH, 1t 1 not withim his ;
powers to withdrew or meodify any of these provisions but §
he will discuss the same with the V. CSIR and based on
his respoense, a proposal will be put up for consideration
of the Fresident, CSIR, on the following items:

(1) Normalisation of the AFAR grading at  the local ,
level in the Labs./Instts, Ly a (ummittee of SEM1or
Scientists under the Chairmanstap of the Director. SWI
wanrited that thesr raeprcesentatives may slec be incluaded 1n
this normalisation Committee, but the suggestion was not v
agreed to by the DG, CSIR. '

(11) hol 10 ubes
reuced fHNAS e:ffect_lx.e from 1. 4.1‘?9

anice the merayt rron:ot)onr under the /

(111) cbnst:tute a Committee AJor reviewlrrng the ‘
Fersonnel Folicy for alil CSIR employees under the '
o Chairmanship of an eminent person asctisted by & Consultnng

-firm known for expertise in human resowce development and
personnel policies; ;

(iv) reduction in the threshold from 65 to 60X Afor ,
assessment promotion from Group-II11(2) to Group-I11(3) so . !
as to maintain the unas rormity of thresnold in TFiret two '
grades of Group-I1l and Group-1V.
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O ic ) et atyonn betng troated  au duty g Ry ‘

DU pusacy g

‘ . . ,:‘\'
AR regarda the demang vl Sy o eotonding the [”)Enpf';;‘l'f_\v . s
Ol termbursoment of tho “uhnor iptron e l)r‘cuminq momberyg
of the profenntunial EOCIeties aleq to the staff §n broup-

LILTsv and opleoy of Uye- 1 awy T 4y L tion to Group-1v
scxbnt:c.tc.. DGEL CSIR ynfor med the representatives th;n?t he
hag already iscuod the tnslructions to the Uirect(n~h to
reimbur e the anuunt on the Cysting torme \Y conthitionsg
depending upoan e avazlahllxhv=ui.thu funds in thexr}Labﬁ
reser ve, : f
W1th Fogard Lo thie 500 demand Lhat an view of “the
~b§n on rec recruitaent, the enpl oyees acquirxng; the
nagher gualifacat jon should bLe allowed  the benefit of
cthange over to the nent higher group and to come over to
the revised assescment scheme ag and when ihey,acquireithe
highny ualifications, wWithiGue the resiricoion of any cut-
ofA{ datu, 1t was clarified that as per gL delines appr#ved
Ly the (30»-er,rnng Body Lhe change over of ‘the Group. is
Permsgibl e undeoer  twn conditicneg 1., 6. (1) the employees
who  are pn posilion as on 1..0.17381 and  acguired |tho
Gualifications f the niest bigher group bLefore S1.12.1981
could be Promoted under the the faster Ltrack under NRAS;
and (2) the einployees who though were in position as: on
1.2.1981  but Acquirad the higher qualifications after 
Flo12.19871, they could be considered along  with ithe
vutside candidates and can be promoted against their Lown
lower  poszt LD «Ccquiring the comparable merit, without
affecting the vacancies advertised for direct recruitmgnt.

o ‘ L.
Similar)y, the optees of ¢ld Eye-law are g1ven the

optlorn every time as and when the scheme i revised;_ ﬂhey i
WEe glven such cpltion under HRAS, MANAS and revisecd FHNANAS } .
1mplement o wavd 1o, 19871, BT S eS| and Lo, 1990
Fespectaivealy, The cenzer ned tmplovees have e::eraifsed

their optiaons for the Schemes ctensrdered most advantageous
by them for themeel voo | '
. {

In vaew of the above posytrcn, 4t may not lbe
FOssible to agres to the demand of SwWn for removal® of the
restriction of the cut-off date for change ‘over to the
nest higher. group on acqQuiring higher aualaificationg %nd
option to the employess covered Ly the plo Bye-1azaw 71(bqv 1

! ™~
It was wmentioned by the SWn that some  of the '
Labs./Instts, have formulated some internal quidelines for :
evaiuation of AFARSs, which'is not in conformity with the ?
CSIR guidelines. It was clarified by them that in_ the ¥
matter oﬁuﬂePﬂﬁg\éll_the Labs./Instts. have to strictly '
T T S e e e D ; - —— ‘-M~~~ﬁ_ e e .
abide by the CSIR guldelines, i :
— T | ;
! . !
On  being informed by SWA that in some of the !

Labs./lnstts. immggigggmsuperyisory officers_are not being

o an

allowed to ac¥ as the Reporting/Reviewing ﬁ‘#iéér. be,
—————e Do 55 RhE oo AL
|

IS

|

4
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(HIH“"‘UuTqu"--lhu(‘ L R T NI I R IT R ey o mal
Crroumet ang v, A0 Lhoul g Do e Ptten by e fmmedf at o
N A A N T N RS JU wan L Clhar g g oL P

Tnstractsone, o g QLL_HJ_L)J_QQ_A£3}UH Wt Lhe _repor

it oy mont e cun (1. olee oof g, Pebar ey,
SRR S S LTI R

., Admjnxstrnlnyw sel-up.

SR 10 0 O T PR Vo deaniand v Gl oy SOt e g et
Dirwctoryg bnlv trom withinm (e CHTI svstom and for o non-
FCneiwa) tern Of gy Year s. only, dau oo matter of ruwloe, D6,
COIR In{ormed (he Fepresentatives (hat av o por procedur e
QPpproved by {he £y colidont, LS, the ap‘pozntm(mt of the
Directors 14 ange en the reconmendatione ef a tagh-level
Search Conmitter ang “Prroval of the [t vsidoent, CSIK, finy

candidate e11her trom within Qrrooont sy de the CUIR syctem:

fulnd mostl swtab) e Ly the Search Committecr o aéppointed
to the post . and the tc.m.u“e ()f__“:'«_‘l)wx rector can be entended

M_enceplional 2500 ot the hanig O T tw ot _his
Rerfarmance (o v thie iy Lial Lenaree Ly ann o r_e_:_:p“eg

(Ctrnpna g tec.

Pl 1 g e the  Gtlea Sttuac sty on o4 Sblis {Cor

trarst or o1 Centlr a) Cadre 01, Cor oy aftor every three

YEars, QS pPer. guide-lynee, 11w tlaryfaed {hat they are
Leing  tranufer red o as ard when  considerog hecessary in
pubilyc intercat {or e{{ecztw.Ly of admlnistrutzon. While
Considering such issucs it hag also to be Lept in' mind
that frequent trans{ersg apart irom Cavsing 1ot of
unnecessary hardehip to the concerned officer, zleo entail
huge expendrtur e by way of trancfer - 1A, etc. and
dislocation of the wort of the concerned Labs. /Instts.,
Skl representatlves, however, remained Persistant in their
demand stating that allowing the central cadre cffices to
remasin at e lace {or longer PEriIcu  ig lesding to
irregularities 1cluding corruplion. DG, CHIR assured
them that 1f any specific casce of 'irregu]aritneg and
cerruption are brought tao hije notice with proof, he i)l
tale slrong action €Yg&inst the coerncerrned cfficers.,

O, Residentijal Accommodatxon

The allocation of funda 14 being made to  the

dabis. /lnetts, Ciy merit biaey e dependl ng upon the
availability of ¥unds'allocated by the Flanning Commission
for this purpcce.

' As regards, - the Stggestion made by Sua  for
bringing uniformity in the criteria for allotment of
single, double ang three room scientistS’appartments and
canver=zion of new hostel into Scientist Appartment, DG,
CEIR  advised pr. M.F. Dhir, Director (EC) to examine the
matter 1in consultation with the Directors of the 1local
Labs. in which Dr. K.y, Reddi, General Secretary, EWA may
also be associated,
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Lhe: Lenetilu of ‘(,um(urtﬁ \2"”“'(1”” r,'\““,“ by WA r“)‘rd”" g
1t Wi H L‘l.’u’lfl\“\l' ‘()'th("m.:,;l“\(‘) L (-(Jl\Lf:'u\(_lugl 'm“l" Rk Ak] j“\
thoe subjoect were crroul \(l,dl t netewcary dnstroctio ”', ':_n;'u )
1991 . DG G uuv;qwut(hh'{ﬁ Lhu'Ldbr'{l“bttb in Mage
hisv notice 1n cane thuare xn‘\:rl.:\m.:'\”n‘ Py by g Lo
fellowed by any of the Lc‘.\‘)“,,,"]r,t)(‘:N- _)D'H.’_ ar pf r'\()t L’“"”“’,j:‘ ,
\ N o .
List of Participunts
_Q_..L_S,.L_IJ.R—J_ S.'WI,A; .
DGSIR 1. Dr. Parida,, 2 .|
- President, RRL, Bhub. -
JS Admn.,) ' -
: - 2. br. D. M Dharmadhikari '
Financial Adviser Vice-President NEERI, Nagpu“
Legal Adviser 3, Dr. A.K. Vaish :
Yice- President WML, 'Jamshedpur
pr. M.P. Dhir _ ‘
4, Dr. B}V. Réddi,
Dr. D.V. Singh Cen. Secretary, NPL
Dr.'Krishan lal 5. Mr. R.S. Tanwar, i
- Treasurer, NPL .
D.S.(LA) .
6. Mr. M.5. Kelrs, Lo - -
Joint Secretary, CBR1, Roorkee,
7. Mr. Jai Bhagawan, =
Joint Secretary, RRI.
g, Dr. R.K. Rawlley, ~
RRL, Bhopel :
9, Mr. R. Naresh,
CFTRI, Mysore.
10. Dr. S.N.Sharma,
. 11p, Denrzcur.
11. Dr. SMH Abvidi,
NBRI, LucKknowe
. Mr. A.XK. Singh,
IIP Dehradun.
13, Mr. B.M. Candotra,
RRL, Jamnmu.
.«"g.
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f , 20353, 20315, 20317 - Gram: RESEARCH, JORHAT
/REsTon AL RESERCH LASORATORY : JORMAT @ 133 %M. 0{
(C oun01l of 3cientific X Industrisl Reseqroh) \
Mo, PLJ-9(2)-8stt/35 - - Date 1%3,07.1995. .

From : The Director,
Rezional Reseqrch L3boratory, .

Jorhat-785_006. (Assim) .
To e ‘ .
- ‘ghri Dipaniar Raramakar o
| k/annrl T.b. Rarmogar
v - DOSON CHEMICALS, MG Ryid
B i@chkhqwﬁ
- CUMAHATI ~ 781 009,

- ——

.-..—.m.———- et een b ——

- SUB Jffer for enpavement in 1 Sponsored Prqject/Scheme

T Sir, - ' ‘

. ~° Yith reference to V:)ur requected dated 23,05, 9 you are

LTe ' 1ePeJy 1nt1m4ted that the Director Replonal Hesearch Liboratory,
‘ Jorhst on: behalf of.the sponsore of the Project/Scheme, nimely

TROBHEN o_synthegis.. . L.

558 perltd ynx ' 'ﬁ1o Seen pleised to 5fTér you on
contrict bisis to work 1s, Juniar Prgjacp Fallyw on 3
consolidited 3mount of Rs 3500/ o.M, (fixed) Rupees_Twe .
thausand_five hun;rAu jg};)~ma“_ on the fDLlDWlnP ‘terns ndcandi-

- tions :4 -
R 7). Your engisement is for the Project, namely ‘ -
L °tereaapecifio gyn§39§;§-““_~_ﬁ_"mm_ - funded by~>?
| I#(. ‘ - } ‘ ..-,,.T...:,._.__...._-,....._..._.....- .- }1
¢ 2). It is not 2n offer of appointment in CoIR temporary or

.- cotherwise, It is 3 contractusl engigement for the Project/Scheme
' . funded by .the above svonsore. It would therefore, not confer ny
_ right/¢lzim 1mp11P1t or explicit for your cansxderatlon 1g2inst
I.,/’.any)CqI? post.

IR g Ppran e T 1 S .

'?; 3) ' V“ur engagement on contr: c is for = specific period of
{ . 6 (8ix) menths enly. which m1y be extended or
%, curtiiled depending upon the stitus of the sponsored Praject/
i ‘Scheme, Ig any event, your engigement shill be co-terminus with
3 thf durition with the ibove mentioned sponsored Project/Scheme.
: only. ‘ _
[ .
§ 4), Thei contrict of engigement m3y be terminzted by giving

.one.month's'notioe in writinz by either side.

5). No travelllng 21lowzince will be viid to you for reporting

for duty. :
; Contd. ............ (2)vivint,
+ e /]\;
‘ : ﬁQ&%};l’Qﬁ ///
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6). . Your enr17ﬂWQW1 nocdabriet 0111 be subiject ta thu DF)*
duction of the- fDlLDﬂl’ docusien. s 1t yau; expenses 1t the time
2f your rcoartlnq far dle . '

). 1 MEDICY _CERTIFICATE ot he":h ard phVQlP‘l iitnobq 51
servica. Téslied By ie.competert medicz] *uthority.in thé presci-
bed :fsrict; 1f-hot Sl eidy 5o ﬂ@dl@lllv exImined . the liter-case

i certified taoy of the relevint me”1u4l‘ ertificite shiould he
Surnished, ‘

b). _Documentiry avidence ia suppart of vour 'DATE - OF " BIRTH &
WAL ATIoNS: -

7). \n/ smrv1cr m’cter na*,upL01f1c 211 y stited horeln sh 111

be determined by the Birector,. RRL, JOIhiu whose decisisn shill
be fin:l ind bindirz >h bath t}ﬁ 0.. “ies 1o the &antract,

: If yau Are ~1111n6 t' ccep.‘ the cnvﬂne)nnt on these
terms 3nd ¢ Conditionsy you muy ;le:sn cvmwunlc:LD your -1ecents nce
Within  4EZK from the d: te of receipt >f this lettar whilc

intim~ting nfob ble dite »f yourp reporting for duty,

Your; fﬁithfully,

v ——

/Iv/. o

| ©2 TROLLER _ OF W) 12&}; erfidial) :
. i P , ‘ T VO IR Y ) B ¥ X -M) :

I, kcbunts Segtian. : i
2. Bills 3ection,
o Personi) file,
L. Head of Dlebf~. /

P.1._Dr. J,8.Sankhu, Scientist

T e e L At a s g i e e St et b,

e
- N’ Y 1
_C%R or Bk mmffg ,rpl

I.35

~
indb ol 0 Pl By PR

.

S~

PR

.
"

gn-lﬁm»xﬂi IR

PO S T Ty e

Py Sy

1 -




R N
.

et T L
. ca P

Ty A b

B ',
. T ey

ST o IS RN S S ' : f?%w%%UKF— D
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SR 20357, 20315, 20317 Gram: RESEWMCH, JORHAT
Al aeeToAL RISEWCH  LAICRATORY 3 JORMAT @ A5 E
(ALt on e lentific v Industrinl Reseireh) o
— : \?
No. o=t (0 =fstt/25 ' Mte | 13-07-1995,
. Prom : The Directsr,
. Resiodnrl Resedrch Ladornuory,
Fro0282735 906, (Assom!
T ~ - | .
) Shri Shysmal Chendra Mandal =
C/0Q Shrd 8K, Mendsl =
_Asosuntant, Office ef the Supdt, Telegraphke, Trafic,
Bongajgeen Divisien ' '
By ggaigaon. -
gUB.: 2ficr for engigement in 1 Sponsored Project/3cheme.
s . . .u
1ith reference to your rejuested dated“_'tigfl?g%ryau are
reby intiriated that the Director, Regionil Research Laboratory,
- WBThat on behilf of the sponsore of -the Project/3cheme, namely
- __16-1PA pilat plent
o RN T "'has been pleised to offer you on
contrict bisis to work s Jundor Breject Fellew - on 2
consolidated imount of Rs_2,500/= PN B M. (fixed) Rupees_ Tug .
‘theugend five hundred enly, __ . _ 2n the f511o% .3 terms *ndcondi-
- tions :- .
1, Your engiTtenent iz for the Project, nimely 16~ DPA
. Pilet wlant e oo funded by
/s Koy InddR LERa oo o e e —
2). It is not 2n offer of appointment in CSIR temporary or
. otherwise, It is 3 contrictusl engzgement for the Project/Scheme
funded by the =*bove sponsore. It would therefore, not confer 3ny
right/clzim implicit or explicit for your consider3ation 3giinst
~any C3TR post. ‘
%g.r your engigemcat on contrict is for 3 specific period of
(six) menths enly, r ~~~ ____ which miy e extended or
curtiiled depending upon the stitus of the sponsored Project/
.Scheme. In any event, your engigement shill be co-terminus with
the dursition with the bove mentioned sponcored Project/Scheme.
~ only. ‘
b)), Ihe contrict of engnhgement miy be terminzted by giving
one month's notice in writing by either sice. ' '
5). Ny trivelling 2llowznce will be piia to ydu for renorting
. for duuy. v . .
Contd., vu.vueunennn. (2)e vt
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6). Your engagement on contract
duction of the fol1lowing docunentcs
2f your reporting for duty,

w1ill be subject tp
it your expénses 2t

‘a), YEZDIC AL CERTIFIC \TE of hexlth ang
Service issued by the connetent medic-]
bed foraet, if N0t ilrexdy so medic:lly

be determined by the,Direqtor, RRL, Jorhat whose decigi
be fin:l :pg binding on both the pirti

YOu mzy nleige qumunicete,yaur 3
ite of Feceipt of this letter v
U repsrting fop duty, !

L L : Yours f?ithfulix;
. " , [l \\

| | | S
o : ~(2)- x

engigeaent on these. .
Ccentihee
hile

PRI
’ V\

e Prio-
2 |t ime

physic i) f¢tness‘f9r
uthority in the
exhined the 1itep Case,

prescri-,

3 Certified €92y of the relevint medic] Certifiezte shouls be
furnished, ' '

b). Documentary evidence in sSupport af'your,leEMQZ~§l3I§ &
S LIZIZ ATToNs, |
7). Ay service iitter not sbecific:lly stated herdip shill

on sh:ll
12s to the contrrct,

-
: |
L

{/w<\:>¢/\\_ )///f
=0 OF Wi IsTRArToy,
5 o |
7, Accounts Sectio
2. Bills Section./ {
3. Personi] file. _
“o Heid of Divigioyy P-I-_m.f?.&.‘lzs&_gtiﬂ_‘céw:l_ﬂxy_gi_cg.c't;ar'.
—— .N~_Mm~~““§5§xwgﬂiﬁiﬁz§:~_w S
E : (f~723>%§
o ;o_rir@t@g@ﬁﬁ.,gy._.,g@mJ:s_'rg;ﬂ;&/
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Lasy | |
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h. 20353, 20315, 20317 Gram:ﬁR@SEMRCH, JORHAT ,
REGCIONAL RE3SEARCH LABORATORY : JORHAT ¢ "4S35AM. A
(Coun011 of Scientific & Industrlal Reseqroh) \Q
' No. RLJ-9(2)-Estt/95 " Date 30-05-1995 .

From : The Direotof,
Regional Research Laboratory,

Jorhat-785 096. (\Assam)

To o, :
///”ari Bharat Burazohain

-Geo Sggence DJVlg .2
RO”10”31 Research Laoorauory

Jorhat - 6,

e )
t M - .
1

SUB.: Offer for engagement'iq;g;gponsggpd Project/Scheme.

Sir, :
JWith reference to your requested dated ﬁi' _q5 you 3re
hereby intimited that the.Director, Regional Search La aboratory,

- Jorhat on behalf of the sponaore of. the Project/Scheme, n?mely

P

X

C has been bleased to offer you on
contract basis to work A4S _ Proiject msglsuqnt % Sn 2
consolidited 2mount of Rs 7,800=00 only P.M. (flxed) Rupees -One
thousand eizht hundred only ~  on the follow1ng terms andcandi-.
tions -
1.  Your engagement.is for the Project, namely <

o . - funded by _

2). Tt is not an offer of appointment in CSIR temporary or

otherwise., It is 2 contractual engzgement for the Progect/Scheme
funded by the above sponsore.:2It would therefore, not confer any
right/clzim implicit or eXpllClt for your consideration- igiinst
any CSIR: post : :

3)...  -Your engagement on contrict is for = spec1flc period of

b (le) months w.e.f, 24-4-95 ' which may be.extended or
curtiiled depending upon the stitus of the sponsored Project/
‘Scheme. In any event, your engagement shill be co-terminus with
thi duration with the ibove mentioned sponsored Project/Scheme
only. .

Ly, - The contrict of engqgement may be terminated by glVlng
one month's ‘notice "in writing by ‘either side.

“5).: . No travelling allowznce w1ll be pald to you for repartlng
for duty. .
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6). Your engagement on contract will be subject t3 the pro-
duction of the following documencs

it your expenses 24 the time
2f your reporting for duty. '

"3) .. MEDIC AL CERTIFIC \TE of hez1th and physicil filtness for

service issued by the competent medic-l *uthority in the .prescri-
bed formet, if not slreidy so medicilly examined the' later case,
3 certified copy of ‘the relevint medical certifieite should be

furnished.,

. . . ".‘,r",r‘
b)) Documentiry evidence i
SALIFICATIONS,

TN . . -

n-stpport’sf your DiTE;__ol BIRTH &

Ay service mitter not s

. pecific21ly stated herein.sh:1]
be determined .by the Director, R

pirties to the contrac't.

\

L, Jorhat whose detision shall :
be fln?_l ?nd binding on both the - .

If you are willing to iccept the engagenent on’ these -
terms and conditions, you M3y pleise comminicite your scceptince
Within 3 WEZK from the dite of receipt of this letter while
intim2ting probzble. dite 2T your reporting for duty. - =

|

Yours faithfully,

- COVTROLLER  OF ™ BMINFSTRATION.. |
S ‘
T jAéEéuhts.Sectian; Expenditure ishdebitabie to f
’ ol Ld ‘F_J' . . i . N
2. Bills Section, P=2 Lab-budget l“ -
3. Personil file, - ; '
4

« He3id of Division / P, I.

CONTROLLER _OF _ ADMINISTR AT b\l
I1.95 ' |
i i
%{ -==009=ux ‘
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Do MY Sitaram, Head, Geo-Science Dvr.

Py ———— Ty

N A e 4e e it . e

et



- . - Pn. 20353, 20315, 20317

 Gram: RESE ARCH, JORHAT

Y RETIONAL RE3SEWCH LABORATORY : JORHAT : AS3AM,
(Council of 3cientific & Industrial Resquch) Q\
No., RLJ~-9(2)-Estt/35 Dite 13,07.199%. . - _

From : The Director, -
Regional Reseirch Laborztory,
Jorhat-785_006. (Assam)

To '

Shri Dipankar Karmakar

¢/Q Shri T,1. Karmokar

COSON CHiw IO ALS, MG Rﬁ;d

Machkhewi

GUWAHATI - 781 009,

 SU8.: Offer for engigement in 3 3ponsored Project/Scheme.

Sir, 4 t .

: ~With reference to your reguested dated 23%,05,95. __you 3are

F hereby intimated thit the Director, Regional Research Liboratory,
Jorhat on behalf of the sponsore of the Project/Scheme, nimely

Sterosspecific_synthesis. . ...

T h4s been pleised to offer you on

contrict bisis to work 1s Junier Project Fallow on 1

consolidited 3mount of Rs 2500/ B.M. (fixed) Rupees_Twe
theusapd five humirsé snily) — on the following terms 2ndcandi-.
tions - : _

7). Your engigement is for the Project, nimely
Stereospecific synthaesis .

funded by8§f

——
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2). It is not 2n offer of 4appointment in CSIR temporary or
otherwise. It is 2 contractual eng2gement for the Project/Schene
funded by the 3bove sponsore., It would therefore, not confer any
‘&;right/claim implicit or explicit for your consideration igiinst
4fany CSIR post. '

3).  Your engigement on contrict is for 3 specific period of
6 (3ix) menths enly., _ which m1y be extended or

curtilled depending upon the stitus of the sponsored Project/
-Scheme. In any event, your engigement shall be co-terminus with
thi durition with the 1ibove mentioned sponsored Project/Scheme.
only. : :

4y, The contrict of éngqgement ni1y be terminzted by giving
one month's notice in writing by either side. -
5). No travelling_allowznce will be piid to you for reporting

for duty.

Contd. vvvvrunnnnenn (2)evu.... ‘.
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6). Yaur'engwgement on contract will be subject to the pro- %g
duction of the following documen. s it your expenses 1t the tinle §
of your rzporting for duty. :
), A2DIE AL CIRTIFIC ATE of he:lth- and physics] fitness for

sarvice issued By the competent medic=] tuthority in the| presciri-

bed foraet, if not slreaxdy so medic:1ly ex3imined the l?tePAC?se,

3 certified cony of the relevint medico] Certifierte should be
 furnished, ' :

b). Documentiry evidence in sSupport of your DATE OF 3IRTH 3
WALIFTZ ITI0NS, ST

Lo L

7). Ny service metter not specific:1ly stited herein sh31]
be determined by the Director, RRL, Jorhst whose de¢ision shill
be fin:l 3ng binding on both the pirties to the contract,

If you are willing to *Ccept the engigenent on these
terms nd conditions, you m3iy pleise communicite yaur 3ccentqnc
within = WEZK from the dite of receipt of this letter while
intim?ting probable dite 2f your reporting for duty,

(U

Yours fiithfully,z
AN el

N R
D iam oy,

VIS Y VR "‘.-J-_; \4\/0‘ \AS'SZK)

CO-TROLLER (F"
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éﬁfi:flccgunts Section, ‘: '; |
e Bills Section. ) . | . DTN g
; .; ?ers>n1l file. A ‘
- (A% Head of Division / .1, pp. J.S.8andhu, Scientist
SRR | - o .
— N SR ~j<7ff“*—_—
oLty or WIS g0
" - “d._(Assam) \Ai\
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BGIONAL. RuSEA RCH LATIRALORY i ORHAT : ASS AN ' | Q?O
(Council of Scientif:c ¢ Industrial Research).

N RLI-13848 )-Estt/95 Dated fde8e9

OrFIZE HELOR.ANDUL

i

In pursuance of offer of appcintment in sponsored Project
“chiene vide letter NoRLJ-9(2)-Estt/95 dated 13,7,08 -
Shri pieenlar Koyuakai reported for duty on __2,8,9%  (FN)
4S Junior Projzct Fellow on a censolidatog amount of Ps, 2500/~

- Rupees two theusand five hundred only) per month for a period of

;

6(six) months.

/
SECTION CRRICER
. Shri Blroankax Kormekax,
' JeB.F s RRL,Jorhat%
. Copy to:- 1. Account: Sooction.
i A7 Bills Scction.
N . Library
E Medicel Centre

P.S. to Siresctor,

3
4, _ _
g. Recruitmant cell
7. OLflfice cony.

. | [C B
‘2 Yoi or

TION pFFICER




T T GIS T ERED | Aaweress. 6

o~ ,.Phl 20353, 20315, 20317 Gram: RESEARCH, JORHAT
4 REZTONAL RE3SEWCH LABORATORY JORHAT : AS3 WM. <

© - (Courcil of 3scientific & Industrial Research) C«

" No. 11L~J—'9(;'.!—’Es'tt/95 Date _ 13-07=1993 _  __

From : The Director,
Regional Research Liadoratory,
J201214-785 026, (1s53m)

To
Shri Shyamal Chandra Mandal

€/0_shri 8,K, Mandal _
_Accountent, Office ef the Supdt, Telegraphix, Trafic,

Bongaigaen Divisien
Bengaigaen. R

SUB.: Offer for ensgigement ip"3"§pgg§3£g§wﬁggjgpt/Sqﬁggg.

Sir, ‘ ‘ 4
" “lith reference to your requested dated_2l4=f4=1 you 1are
L4 herebv intimited thit the Director, Regional Researc aboratory,

Jorhat cn behalf of the sponsore of the Project/Scheme, nimely

. ﬁt“p%; Tt /A4S been pleised to offer you on
contrict bisis to . work is Junler Project Fellow on 3 .
consolidited amount of Rs_p 5n0/= pM __ P.M.(fixed) Rupees
theugend five hundred enly, on the following terms 2ndcandi-

tions :-

1). Your engizerent is for the Project, namely__ 16- DPA
Pilet plant . . : funded by__
/s, Maye Indda Lbda oo

2). It is not 2n offer of appointment in CSIR temporary or

otherwise. It is 3 contractuil eng2gement for the -Project/Scheme
funded by the zbove sponsore. It would therefore, not confer any
right/clzim implicit or explicit for your consideration 3g2inst
R /¥y CSIR post. '
g.' Your engigement on contrict is for » specific period of
(six) months enly, which may be extended or
curtiiled depending upon the stitus of the sponsored Project/
.Scheme. In any event, your engigement shall be co-terminus with
the durition with the ibove mentioned sponsored Project/Scheme.

B TG SO PR SCT ARV IPRY
A - N s

only.

L). The contrict 5f engngement m1y be termin2ted by giving
. one month's notice in writing by either sice.
. 5). No trivelling 1llowznce will be piic to you for reporting
o for duuy.

'!’n“EA * : ok .
e ./7./ Contd. weevennneens (2)eevinnnn.
s;-:v \‘ J&\')\/r .
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6). Your engagement on contract will be subject to the p@o—
duction of the following documentcs 1t your expenses 1t the time
of your reporting for duty. '

‘3). MEDIC AL CERTIFICATE of he:lth and physicil fitness for |
service Issued by the competent medic-l *uthority in the prescri-
bed fornet, if not slrexdy so medicilly ex2mined the liter case,

3 certified copy 9f the relevint medic4l certifierte shauld‘be

furnished. : . i

b). Documentiry evidence in support of your DATE OF BI@I&?&
QALIFIZ ATTONS. T
7). Any service m2tter not specific:1lly stateq herein sh?il

be determined by the Director, RRL, Jorhat whose decision sh:l]
be fin:l 1ind bindinzg on both the pirties to the contract,

| .

. - " .1 4

_ . If you 1ire willing t» iccept the erigagenent on these - ‘ :
v terms 3nd conditions, you My pleise comminic:te your isccentince

Wwithin 3 WEREK from the dite of receipt of this letter while
intim2ting probable dite of your reporting for duty.

i
|
i

Yours f?ithful%yk .
~

DAL e RO S

Do

7.L/ﬁ;counts Sectig
2. Bills Section, K
3. _Personil file.J -
“.( Heid of Divisian™/ p,7, -Dr. R.K. Mathur, Dy, Directe

| RRL, Jorhat-§, |
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REGIOMAL RES=A RCE LALCRATORY : JORHAT 1 ASS Af
(Council of Scientific & Tndustrial Re,onrch)

o, RLI-13( 816 -Estt/95 | Dataq 1608499 -

e e o @ S g

-

CFFICE JENORAMDUM

In pursuance of offer oC ap;hlntment in snonsored Project
Scheme vide letter No.RLJ-0(Z2)-Esit/95 dated  13eTe9%

Vsur;.Shyamul Ch l'andal reportau for duty on 1'8¢99. . (FN)“

as Junior Projzcz Fellow on a consolidated amount of Bs.2500/-

-’Ru pees two thcusend five hundred only) per month for a perlod of,

6(six) months.

/a
/
/

7/

SECngg/OFFICER

Shp i:‘ ﬁmmmal Cheliandal

JoPoFs '
ARL,Jorhzazx

P

rd /‘4
Copy to.- 1., 4atcounts Hection.
27 Biils Sec+ion.
3. Livrary
L, Nedics2l :entre
L« Recruitment cell
. F.&., tc Directar,
7. Office czopy,
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. ADANNE R URE - [of
“wPh, 20%53, 20315, 20317 Gram: RESEARCH, JORHAT X
.Y ARESIONAL 'RESERCH LABORATORY : JORM T : 1S3 M, x -
"~ (Council of Scientific % Industrial Research) \
. No, RLI-9(2)-Estt/95 ' Dite _ 13-07-95,  °

-From : The Director,

e Regional Research Ladboritory, y

mot . Jorhat-785 006.(Assim)

";. o TQ 1 .
P Shrd Sanasaa Uleam Mangang N

. Pishumthang-Kheng

{0 Lsphal 795 001, -

v ' Fanipur — )

© SUB.: Offer for enzigement in 3 Sponsored Project/Scheme.
4 ' ’ '

Sir,

v #dith reference to your rejuested da-ted_\%_‘l.:ql!-, _you aire
eby intimated that the Director, Regionil Researc absratory,
- 7. JEEhat on 1%@1%31’1‘{ of the sponzore of the Project/3cheme, nimely

L

T " h4s Héen pleised E5 ofTer you on

contrict bisis €0 work 35 1. prpject Fellew n 3
consolidited 3mount 57 Rs - o.M, (fixed) Rupees

e
A

v

thoutand five hundeed snlyl 0 the £31lawing terss wndcondi-
ions :- , ' : ‘ '

1). Your engicement is for the Proizct, nimely  18-Brd

2., S tunded by__
g Z Naye Ipdim L¥4. o -

2). . It is not 2n offer of ippaintment in C3IR temporary or

otherwise. It is 3 contractuil engzzement for the Project/Scheme
funded by the 3bove spansore. It would therefore, not confer ny
-right/clzim implicit or explicit for your c¢onsideritisn 1ziinst

months enly =~ = which miy be extended or
clTtiiled ‘depending upon the stitus o1 the sponsored Praject/
‘Scheme. In any.event, your eng:igenent sh2ll be co-terminus with
the durition with the ibove mentioned sponsored Project/Schene.

3@'@381{1 ‘post. '
Eﬁ -)Yaur engigegent on contr-ct is for = specific period of
v X

only. . R

4). The contrict >f engngement miy be terminzted by giving ~
one mouth's notice in writing by either side. .
5). No travelling 3llowince will he p3id to you for reoorting

for duty.
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6). Your engigement o sontroet il o Satpo ot the e
ductinon of the foliseins d.ecive, o o v R VIR PR BN N B DR R R
of your revcrting far ducy, -

|
1), AEDICAL  SERDIFIC V2 o0 weslty 44 Fhest 1 tipness Oop
sarvice Issued by fhe vaquLnt e Oi’*l rathorityyvin the nrescri-
bed fraet, if not slrexdy 55 medic:llv exinined the Cme,
3 cers 1fled C22y i, the re-e:znt-madf_%7 certifierte shouls e

furni~hed. ;
p : e : . LS I ;r—w ’ o Xial -
0). deuwentx*v evicente in sunport of voir DA0E 9F 3I3TH 3

SIALIFTZ U 10N, ' ]

7). \ny service metter not snecifi
be determined by the Director, 1RQ, J2
be fin:l »nd bluﬂlh3 on both uhb p:rtd

v 3t2ted herein sh+ll
Jse decisiiin si
t> the contrct,

+

If you ire willing to ccept the en"a~e“ent Jn’thc :
terms nd C)ndltanS You my pleise ¢coamanic ite your hchw'i

{

“within * WEZK from the dite of receipt of this letter While =%

1nt1m *ting nrob2ble d:te ,f yar repsriing £or duty,

v Fom 3 oa
Iaars Ll

\n
'\.’ T
\I
e eye gy emey 33 \\r\'v-':'rq BT
o InJLLEX OF I (ISTR \4 "I,
‘:) :—
e

L//J{/’ Ceoaunts 3eos tion,

31lls 3ection.

L/,ﬁf cersomnil file. - : o |

(A Head of Division / Solinp won Qaryas ,Sliﬁniiit_
Orz, Chew, Divn/ '

T T S s rama e e e - ——— M.\-.,«..—_

D R,X, Mathur, Dy, Directer, R.RL,Joth&
N\

pd
*u“. 2 OF _,Q Wk _}Z/’
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REGIONAL RbS=A RCH LABORATORY :JORHAT: Aanh AN
(quncil of Scientific ¢ Industrial Reuoutun)

N5, RLJ-13( 898 -Es t£/95 |  Dated §64B8095

OFFICE [EMORANDUM

In pursua.gp of offer of appcintment in sponsored Project
3<h>ne vide letter No,RLJ-9(2)-Estt/95. dated 13.,7.95 |
Shri _JMEmMleummLﬁmngangu.rﬁportc” for duty on 9¢8,98 (EN) -
as Junior Prcjzct Fellow on a consolidated amournt of %04500/— o
(Fupees two thousend five hundrzd only) per month for a period of
6(six) months. '

. > - | SECTION OFFICER

shri Songsem Ulem Mangang

JaPWF, o :—?RI;,JO}")]EH"C : . ' I

Copy to:- 1. Accourts Section.
o 27 Bills Section.
3. Library
L, Medical -entre
gu Recruitment cell
. F.S5. te Cirector.
7. Office copy.

ﬂgm@m\;
SECTI Oa;\F‘I-‘ICER




